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...(Interruptions)....Shri Jibon Roy, you cannot raise that matter in the House. 
I can look at it. The Chairman has not permitted it because a matter regarding 
reporting is not raised on the floor of the House. I will look into it. 
...(Interruptions)... 

SHRI JIBON ROY(West Bengal) : The word 'has been used against 
the Opposition.   Is it permissible or not permissible? ...(Interruptions).... 

THE DEPUTY CHAIRMAN: It is not permissible. I was not in the 
Chair, otherwise I would have given my comments immediately. Now, you 
have brought it to my notice. I will look into it and I will remove it. Is it 
okay? 

Now, we will take up the Motion of Thanks on the President's 
Address. I request Dr. L.M. Singhvi to move the Motion of Thanks on the 
President's Address. 

MOTION OF THANKS ON PRESIDENT'S ADDRESS 

DR. L.M. SINGHVI (Rajasthan): Sir, I beg to move: 

That an Address be presented to the President in the following terms:- 

"That the Members of the Rajya Sabha assembled in this Session are 
deeply grateful to the President for the Address which he has been 
pleased to deliver to both Houses of Parliament assembled together 
on February 17, 2003." 

 
X��.���  �ह���,May I say what an honour and a privilege and it is 

to move the Motion of Thanks to the President of India for his Address. The 
Joint Session of the two Houses of Parliament is a defining annual 
Parliamentary event, which marks the commencement of the First Session of 
each year. It is rooted in centuries of colourful evolution in the Westminster, 

*Not recorded. 
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but, the occasion is also provided for in Article 87 of the Constitution of 

India. 

THE DEPUTY CHAIRMAN: Dr. L.M. Singhvi, I would like you to 
come to the front bench, if it does not disturb you, because, it is an important 
speech. You are initiating the debate. (Interruptions) Time is no problem. 
Don't worry about the time. (Interruptions) 
 

 �� �=!)/ ��0!� (�j� ;��") : 6ह �
 *2� �� ��# ��+ ह� ���� ��, ��A �� 
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DR. L.M. SINGHVI: Madam, it is a great privilege and a heart 
warning honour to move the Motion of Thanks to the President of India for 
his Address. The Joint Session of the two Houses of Parliament is a 
defmining annual parliamentary event, which marks the commencement of 
the First Session of each year, so very colourfully. It is rooted in centuries of 
colourful evolution in the Westminster. But, the occasion is provided for in 
Article 87 of the Constitution of India, which enjoins on the President to 
address both Houses of Parliament, assembled together, and inform the 
Parliament of the causes of its summons. Article 87(2) provides that the 
Parliament shall discuss the matters referred to in the President's Address, and 
perhaps, taken strictly, it entitles us only to discuss what is referred to in the 
Address of the President. But, in practice, we appear to be quite oblivious of 
that limitation, as the various amendments to the Motion of Thanks, year after 
year, testify. Now, we do discuss the Motion of Thanks, and when we discuss 
it, what is mentioned in the Address, is discussed; all that is not mentioned in 
the Address, is discussed; and what should have been mentioned, is also 
discussed. We may discuss intentions, as well as omissions and commissions. 
What makes these discussions, therefore, is a seamless web, generality of the 
nature of our discussions, which provides a sprawling playground of issues 
and matters. 

The Joint Session of the two Houses of Parliament, Madam, is 
conventionally the only occasion when the President is in Parliament. The 
President's Address is a substantive document this year, and it is, I think, a 
happy balancesheet as well as a promising blueprint. Every paragraph of it is 
pregnant with ideas, with achievements, and with promises. It reflects an 
inclusive and an integrated approach, a vision and mission of India, and we 
ought to forge a broad-based national movement. Let us demonstrate that 
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the Parliament is not a mere talking shop, and a debating club, but that the 
Parliament is the national forum of our conscience and our consensus. 

While I welcome the wide and comprehensive range of issues and 
proposals covered in the Address, I would like to suggest to the Presiding 
Officers, to the Leader of the House and to the Leader of the Opposition that 
the occasion should, perhaps, be redesigned. I am confident that we can count 
on our Presiding Officers and the leaders of the parties to work out a solution 
so as to avoid prolonged tedium, which detracts us from the solemnity of the 
occasion, and which causes some discomfort. 

From the opening and closing paragraphs in the Address, Madam, 
there are 77 substantive paragraphs, each one of which is a nugget of precious 
metal, if I may change the metaphor, each one of them is pregnant with a 
promise. The President's tribute to Kalpana Chawla and her six fellow 
astronauts touched our hearts. Kalpana's indomitable courage and 
determination was an Indian diasporian accomplishment, which made us 
proud, and which made us hold our heads high, a triumph of Indian grit and 
gusto, a triumph of strength and endurance. True to her name, Kalpana was, 
as the Address puts it, a citizen of the Milky Way, and she will remain always 
enshrined in our memory as a source of inspiration and pride for all 
Bharatvanshis and Bharatvasis, a term which has been happily used by the 
President in his Address, and a term which I had the privilege to coin 40 years 
ago. The Prime Minister graciously announced that the Metsat series of 
satellites would be named after Kalpana Chawla as Mother India's 
affectionate homage to her, and I welcome that announcement as a matter of 
national celebration of the saga of her life. I am also glad the President's 
Address makes a mention ©f the Government's consistent efforts to nurture a 
close relationship with the overseas global Indian family, which Kalpana 
Chawla made proud. 

The Pravasi Bharatiya Divas and the Conference as well as the 
Samman will long be remembered, but I hope the Government will take 
follow-up steps to implement some 160 recommendations which the High 
Level Committee, of which I had the honour to be the Chairman, had made in 
respect of every walk of life and almost every aspect and endeavour which 
touches our lives. 
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I welcome the Government's decision to introduce necessary 
legislations for dual citizenship in this session, about which there has been a 
bit of mis-information in the media' and even among the well-informed. The 
High Level Committee had, in fact, recommended it after a thorough analysis 
of the constitutional and legal provisions, and after ascertaining the public 
opinion in the overseas Indian community. Our recommendation for dual 
citizenship arose from an insistent demand from the PIOs and NRIs in some 
of the countries, where the system of dual citizenship prevails and is accepted. 
Therefore, the foundation of our recommendation was reciprocity and the 
pattern of demand from the people concerned. I think it would be 
impermissible to provide dual citizenship to Indian citizens who are already 
Indian citizens, and who do not have any prospect of gaining any other 
citizenship, as for instance, in the Gulf region. But let us await a fuller 
discussion when the draft legislation comes to us, and when we have a 
chance to consider that draft legislation. 

There are many who do not like the word 'diaspora' because it was 
used originally with reference to the dispersal of the Jewish people. The Jews, 
among gentiles, or non-Jews was what was the reference point in ancient 
times for the diaspora. But that word is no longer confined to the Jewish 
reference point. Now, we have an Irish diaspora, a Polish diaspora, a Greek 
diaspora, a Chinese diaspora and we have many other kinds of diasporas, 
which originate from one country and spread out to many others. The idea is 
only to acknowledge our own people, in different ways in which they would 
like to be acknowledged and it is that which is important, Madam, and it is 
that which will, I think, build bridges between the people of the Indian 
diaspora and the people who live in India. I have often said that the sun never 
sets on the Indian diaspora, spreading as it does on the one side in the Pacific 
to the other side in the Atlantic. And, wherever they have gone, they have 
shaped the fortunes of those countries -- prior to the British colonial period 
and later. But they also shaped the cultural future of many other countries 
when they went there in the ancient past. Let us understand that the world in 
which we live is a multi-cultural world. Let us understand that in this multi-
cultural world, the Indian Diaspora has a contribution to make. Let us also 
understand that the Indian Diaspora will help not only to globalise India, but 
to Indianise the globe. And, I hope that this happens in terms which will fulfil 
our vision. The Address tells us that the Tenth Plan is not merely a resources 
plan, but a 'Reforms Plan.' I am glad   that   we   have   this   perspective   
specifically   underlined.      We   must 
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understand that the physical resources are important. But, the mindset of 
reforms is even more important, and it is these reforms, which we must carry 
out purposefully, meaningfully, compassionately and with an understanding 
of all sections of the people who may be affected. We may expect now a 
substantial measure of reforms in Civil Services, Judiciary, education and, 
above all. in governance. And, I think, it is important that these reforms, 
which are financial and non-fiscal, are brought in tandem with each other, 
rather than in isolation, because the reform process cannot be an eland in 
itself. An isolated reform measure fails to achieve that multiplying effect 
which is essential in a revolving society like ours. I think, it is important also 
to remember what has gone wrong with our reforms, and what will happen 
now with the promise of reforms at all levels of governance, the Central, the 
State, the Panchayati Raj and the urban local self-Government. That statement 
itself is music to my ears, Madam, and to the ears of all of us. But, it remains 
to be implemented purposefully. I am sure, we all join hands in making 
certain that this reform process is implemented in a purposeful manner with 
the vision which has been presented in the President's Address. The process 
has to be embarked upon swiftly; the process has to be embarked upon 
purposefully, and reform measures have to take place in tandem with each 
other, and not in isolation. We can otherwise never fulfil the Vision-2020, of 
which the hon. President speaks with such passion in the President's Address, 
which may have been prepared by the Government, but which was so 
beautifully eternalised by the President, that it resoluted his own ideas and his 
own commitments. Too little, too late and working by fits and starts, will not 
do. That has been our national failure. Far too open, our Vision falls into the 
rut of bureaucratic stethoscope, and what is worse is, we become 
indescribably fond of the stethoscope and the red-tape. Madam, the bane of 
our system has been, if I may say so, that we fight our own good and sound 
ideas. The battlefield of implementation becomes the ground where we defeat 
our own ideas very often. That is the caution and failure that we must 
remember. For, the two mantras of effective implementation with people's 
participation and effective communication for people's participation are vital. 
If we wish to win the battle for our vision ...(Interruptions).... 

THE DEPUTY CHAIRMAN- The interpretation in Hindi is very 
poor. I would like the interpreter to interpret it properly, because he is not 
doing his job correctly.   So, your speech in Hindi is not being welcomed. 
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DR. L.M. SINGHVI: Civil Service reforms and police reforms, as 
well as judicial and educational reforms, have been in the air and on the anvil 
for many decades. But it is, for the first time, that there seems to be a renewed 
resolve to put these reforms through. Take, for instance, judicial reforms. 
There is a paragraph devoted to it in the President's Address. If I may say so, 
this has been a cry in the wilderness for almost 40 years of our national life. 
How can we allow institutions to erode by inertia or by inaction? That is why 
all the allocations that can be made for these reforms, all the allocations that 
can be made to give the judicial system a human face and an expeditious 
disposal, a system which answers to the needs and responds to the challenges 
of our time, is something that we have a promise for in this Address. 

If I may say so, I remember what the late Rajiv Gandhi once told 
me. He said, "My single window has, unfortunately, become the I4m window, 
in addition to the 13th that is already existing". We need to reform this 
mindset of creating more and more windows. We need to change all this and, 
I am sure, under the dynamic leadership of our Leader of the House, our 
Prime Minister and our Deputy Prime Minister, with the solid support of the 
nation behind them for reform process for the common man, 
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we will make a headway, which we have not made for many years. We have 
been long on promises and short on delivery. That is why the promise in the 
Address comes as a breath of fresh air. I think it is this fresh air which we 
need in the nation. We need a new sense of commitment and a new 
resurrection and renaissance of those values which animated the Constitution 
and the founding of our Republic. There is, therefore, a greening of our hopes 
in this Address and those hopes must be fulfilled, and those expectations must 
be met. 

Madam, the Golden Jubilee Year of our Parliament may be the 
Spring season, I hope, of major national reforms based on consultation and 
consensus. Let us not miss the bus again, for time and tide wait for none. The 
other day, we heard the debate on disinvestment. Without taking any sides, I 
think, there has come a point where we should evolve a consensus, where we 
should come to a synthesis. With 900 Parliamentary questions and 15 debates, 
why is it that we are not able to come to a reasonable consensus in pursuance 
of the national goals? That is where, I think, we must do something about the 
dialectics of the Parliamentary process because Parliamentary process is 
meant to arrive at an agreed national consensus. 

If I may say so, Madam, 40 years ago, as a Member of the Lok 
Sabha-these are some of the experiences that I recount, in all humility, to say 
that things would go wrong in our reform process, if we are not vigilant--I had 
proposed the Lok Pal and Lokayukta institutions and also coined those words. 
When I spoke of those institutions as the ombudsman, the then Prime Minister 
asked me, "From which zoo have you brought this animal?" I said, "Sir, it 
comes from the Scandinavian example". He said, "You must find a good 
Indian description for it and I am all for it". In fact, he went on record to say 
that he would support the idea. But 40 years have taken a toll on the original 
vision of the institution. For 40 years we have been trying to come to grips 
with the idea of redressal of public grievances, which after all is fundamental 
to the soul of our democracy, and for 40 years we have not been able to arrive 
at a consensual legislative conclusion. I regret to say that the Lokayukta 
institution, which was implemented in some of the States, has lost the vision 
of the idea, has been bogged down in very legalistic way of operating and 
partly because we choose always Judges who spent life time in dealing with 
grievances in a different style.    They adjudicate grievances.    We need a 
solution of the 
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grievances and the institution of Lokayukta was designed, I can say this with 
total sincerity, to redress public grievances in the way in which they are 
redressed in some of the countries where the institution has functioned very 
successfully. 

I would like to say that the institutions have to be implemented with 
a certain sense of loyalty to the idea, with a sense of integrity, if I may say so. 
And if that is not done, then we are only going through the parade of creating 
institutions and then letting them die. That is important because for a nation 
like us, we have to build institutions and we have to sustain the culture of 
those institutions. That culture is the shared vision of our founding fathers 
and of all of us who are committed to our democratic system. We cannot 
afford to put these institutions into strait-jackets. They must grow. They must 
evolve. They must answer the dynamics of challenges in our national life and, 
if they do not do it, then this judiciary or this Parliament or this executive, to 
that extent, becomes less relevant than it was designed to be. 

Madam, I had the privilege of preparing the first draft of Panchayati 
Raj institutions from the time of 1958-59 with Mr. Balwant Rai Mehta, then 
with Shri Jai Prakash Narayan and then the Chairman of the National 
Committee for Panchayati Raj Revitalisation. We fought for almost 35-40 
years to give the constitutional status to Panchayati Raj institutions. We 
succeeded finally. But I think that has also not met all the objectives that 
were envisioned and encapsulated in that constitutional legislation found in 
two chapters of our Constitution. 

I think it is important, Madam, that we understand what went wrong. 
We must rectify, we must see to it that the whole legislation is made to work. 
There are States in which Panchayati Raj elections do not take place. There 
are States which do not listen to the mandate of the Constitution. There are 
States in which the mandate is distorted. There are States in which the State 
Government is not willing to part with its power of overseeing the Panchayati 
Raj, the very architecture of our Constitution, 

If it is to be based on democracy at all levels including the grassroot, 
we must do something about it; and to do something about it, we need once 
again to launch or re-launch the movement for grassroot democracy.   That 
was begun recently by our Prime Minister Shri Atal Behari 
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Vajpayee when Mr. Venkaiah Naidu was the Minister of Rural Development. 
But it must be carried to a fruitful conclusion and it will not succeed unless 
we build a movement in support of those institutions, unless we are able to 
provide training to those who have to man those institutions, unless we 
provide the necessary wherewithal and resources for democratic development 
of our countryside and of our towns. Where are we obstructed? Where are we 
embattled? How are we embattled? Who is obstructing the processes of 
dynamic democracy? I think this is something very important. I remember 
Shri Jai Prakash Narayan and Dr. Ram Manohar Lohia telling me, time and 
again, that it is only then that the catalyst of democracy will touch our lives, 
when we are able to rejuvenate the sense of democracy at the grassroots. 

But we must do it together and we must do it fast. Reforms do not 
come easy. There is resistance to change. There is a fear of the unknown and 
the danger of half-baked ideas which often take comfort in a change for the 
sake of change. It think it is important for us to understand that a change for 
the sake of change is nothing but a window dressing, a democratic window 
dressing, but quite a futile window dressing. Washington Irving said in the 
19th Century -- these are very colourful words -- "I have found in travelling in 
a stage coach that it is often a comfort to shift one's position and be bruised in 
a new place". I think that is not the purpose of reform, to go on going from 
one reform to the other without consolidating the idea underlying the reform, 
without understanding that reform has to serve a social purpose. I think that 
kind of comfort is no comfort at all. We go from one legislation to another 
groping for an ideal solution and accept a half-baked idea, but on the other 
hand, it is necessary that if the reform procedures are to be put in place, we 
should make institutions work, we should see that institutions do not go to 
seed, we should see that ideas do not rot. We should see that the nation does 
not become a burial ground for good ideas. That is the task entrusted not only 
to the Government, not only to the Opposition, but to the people as a whole. I 
think it is this which is important if we are able to grasp the opportunities that 
are before us. 

To dampen our spirit, there are many intellectual pretensions of 
cynics who would want to say that they have read nothing but the bitter 
lessons of the past. A cynic would say, "I have read nothing but the lessons of 
the bitter past and I am prematurely disappointed in the future." 
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I do not think we can afford that kind of cynicism. We need to recapture that 
sense of optimism. We need to recapture that sense of solidarity and we need 
a new renaissance, a new reformed mindset which I would call a triple C. 
namely, a contextually conducive climate. Unless we create that contextually 
conducive climate, we cannot reach the high ground of achievement that we 
have set for ourselves. How do we do it? How did the people of the Indian 
diaspora who went to different countries of the world in very adverse 
circumstances prosper? How did they achieve the heights of human 
achievement? Because there was a contextually conducive climate. And it is 
that climate which will attract investments. It is that climate which will bring 
about a new era in economic, political and other reforms. 

I think it is that climate which is far more important. This Parliament 
has to be the spherehead, the source, the fountainhead of that contextually 
conducive climate. For all our differences, we are one in the solidarity of 
national development and reconstruction. The Address tells us of the PURA 
Vision 2020. I like the acronym Pura because in Hindi it means freedom in its 
fullness, fullness of that vision. That PURA Vision means Providing Urban 
Amenities in Rural Areas. I can add that it also means not taking away that 
setting which makes the ecology more harmonious in our urban areas because 
ecology and environment is generally the first victim and we must safeguard 
our future because urbanisation is taking place at a pace which is mind-
boggling. 

It may be that in 20 years' time, two-thirds of India, which is rural 
today, will be semi-urban or urban. There is a vast migration, demographic 
movement of people. We must understand that if this happens in a chaotic 
and unplanned manner, it can undermine our future. I think it is also 
important that the four critical connectivities - physical in terms of roads, 
transport services and quality power, electronic connectivity in knowledge 
and market connectivity, I would like to address, I would like to add cultural 
connectivity within the nation, and civilisational connectivity in respect of 
other nations of the world and this is important, because the Government can 
blueprint then a holistic vision of India, 2020, a new Panchsheel, if I may say 
so, unlike the Panchsheel which failed, or was aborted. But I think our faith 
remains in the idea of these principles and these principles must be reiterated 
in a new way for our national development through those four connectivities  
and  the  connectivity  of a cultural  kind within  the  nation, 
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acceptance of diversities within the nation and affirmation of the unity in 
those diversities within the nation. I hope the Government will enable and 
facilitate a purposeful discussion with regard to the Tenth Plan and Vision, 
2020 in the House, as has been recommended by the President in his Address 
and that we will have an opportunity, then, to reflect on the various routes for 
mapping out our path to the destination of that connectivity and development. 

Madam, elections represent a democratic triumph of our national 
ethos, but there has always been divisive and negative radioactive fallout in 
the process, often slanderous, libellous, mean and mischievous, as in Madhya 
Pradesh recently. Rather than allowing a youthful misdemeanour and a 
criminal, culpable invective against our Prime Minister, let the national parties 
accept important suggestion of declaring themselves in favour of a 
Constitutional Amendment to ban cow slaughter. That is what they want. Let 
the Opposition support the ban on the export of beef, which has already been 
imposed by the Government. Let us not be so divisive on matters of this 
nature, for this destroys the true secular fabric of our nation. That is what 
undermines the harmony, which has to be the first mantram of our national 
development. We must create a national consensus on an issue which was so 
dear to Mahatma Gandhi and vlnoba Bhave and which is a matter of deep 
sensibility to many sections of the people in India. But, let us not use it in the 
way in which it has been used by attacking our Prime Minister, by vilifying 
him, let us not use these things for dividing the nation, let us apply the healing 
touch. This is what we want. This is what we can have. The Parliament can 
enact a Constitutional Amendment and that will be the answer to all these 
problems. But we must look beyond the electoral strategies in a way that 
elections do not damage our sense of unity and togetherness. 

Madam, I welcome the ideas of Shri N.N.Vohra as our interlocutor in 
Jammu and Kashmir. I hope that he will help to break the ice and the deadlock 
created by fanatics and fuelled from across the border. I foresee that the rulers, 
as well as the mushroom growth of terrorist and fundamentalist organisations 
in Pakistan, have many tricks up their long sleeves. We are faced with a very 
slippery customer. We are faced with blatant violations of diplomatic, norms 
which are as much a part of Pakistan's policy, as are the proxy war and the 
heady mix of religious fanaticism and terrorism.    General Musharraf's Kargil 
adventure is fresh in 
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our memory.   But, then Pakistan is also a nuclear power and we have to be 
careful because we are peace loving. 

We are not a trigger happy nation. And we have to see that 
international pressure plays its due role which ought to be played by it. The 
U.S. cannot pretend to be fighting the war of terrorism everywhere else in the 
world and ignoring the very breeding ground of terrorism of which Osama's 
Afghanistan was only one of the many illegitimate offsprings from Pakistan. 
For us in India, the acid test of U.S. bona fides is how it deals with Pakistan, 
its ISI terrorism and its proxy war. 

Paragraph 62 of the Address, speaks of our undiluted commitment to 
SAARC as an engine for economic integration and equitable development in 
the region, but we need to understand that SAARC is permanently shelved 
because of one recalcitrant member who refuses to abide by its economic 
agenda and who will not eschew its tactics of terrorism, prevarication and the 
hysteria of hatred. SAARC is fast becoming an empty shell and therefore, we 
must consider alternatives. Madam, may I suggest, in all humility that we 
should try and think of a very loose confederation or association of a few of 
the more friendly SAARC nations preserving their full sovereignty and 
creating greater collaborative togetherness. It is an ideal which the opinion-
makers in India, Nepal, Bhutan, Sri Lanka and possibly Bangladesh should 
consider, in the first instance, with a constructive mindset. It may be that 
Pakistan will find it .beneficial to join that confederation, in the long run. But 
we must go ahead, with or without Pakistan, creating an association of our 
neighbouring countries which works and not make all these investments in 
what is becoming increasingly a non-starter, because of the intransigence and 
the obstinacy of Pakistan. I am glad that Dubai has extradited Some of the 
wanted criminals. I congratulate the Government for its success in that 
respect. As one, who negotiated the path breaking Extradition Treaty with 
United Kingdom, may I submit that, side by side, with bilateral Extradition 
Treaties, we must now launch an initiative for an effective international 
extradition regime in the global war against terrorism. And I think it is this 
international regime of extradition which will help us a long way to fight 
terrorism in the way in which it is spreading its tentacles. We need to resolve 
our problems with Bangladesh. There is a huge illegal influx of Bangladeshis 
into India. The number is estimated to be staggering, going back to the 
permissive ways of Government after Government, in the old State of Assam 
and growing now- 
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a-days by the hour. It is a virtual demographic invasion. What compounds it, 
is ISI and the home grown Bangladeshi fanatics. The hon. Chief Minister of 
West Bengal has spoken out loud and clear and so has our Deputy Prime 
Minister. But it is a massive problem which can only be solved if all of us join 
together in solving it and do not allow communal or any other politics to play 
ducks and drakes with our national policy. We welcome the concerted efforts 
of the Government to rebuild peace in the North-East and pray for the success 
of these efforts. There are grave disparities in the development of different 
parts of India. Those disparities will accentuate the digital divide, the debt trap 
and the backwardness. Reform-linked incentives to the State Governments 
may not necessarily resolve the problem. We must bring the States which are 
lagging behind into the mainstream of development. I appeal to our 
distinguished Leader of the House, who is also the Finance Minister of the 
country, to bestow particular thought on this issue of regional disparities 
which threatens the future of Indian federalism. I think we must resolve this 
problem swiftly and in an imaginative way. If we ignore it today, the wages of 
our neglect would be very serious indeed. 

The Centre has launched many remarkable national initiatives. They 
will hopefully take our country and our people forward, from poverty and 
privation to a reasonable status of human dignity: Swajal Dhara, Sampoorna 
Grameen Rozgar Yogna, the Pradhan Mantri Gram Sadak Yojana and the 
great National Highways Development Project as well as the linking of the 
railways, the railway, shipping and civil aviation reforms and the incredible 
growth of the telecom services in India, which, I think, is extraordinarily 
important, provide the most eloquent manifestations of the vision which the 
Address unfolds. We hope that housing construction and power generation 
plans will give further momentum to our plans for progress. We hope that 
ecology will be safeguarded because ecology is the dharma of the Indian 
heritage; ecology is the ethos of India and we cannot afford to endanger Planet 
Earth and Mother India by ecological neglect. I would like to conclude by 
invoking that great hymn of togetherness, for it is in togetherness that 
democracy fulfils itself; it is in the grand inquest of the nation, which this 
Parliament represents, that democracy fulfils itself and ultimately, therefore, it 
is togetherness which we should strive for, pray for and invoke. That beautiful 
hymn is: “��2gZj6� ��6�j6� �� 6
 ������ ������(“, and another hymn, which 
is related to it, is  “�ह 
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�� 66�$ �ह �@ �$�}$  �ह 6��7 ��6�6ह%”,and then, it ends with: " ���'�6��� 
4G�����$ �� �6'YL�6ह%”- without malice, without rancour, without differences 

which divide, let us strive for that togetherness in the reconstruction of our 
patriotism and in re-consecrating ourselves to the cause of national 
reconstruction, as envisioned in the Address, which I commend to the House 
for approval and for accolade. 

THE DEPUTY CHAIRMAN:    I now call upon Shri Satish Pradhan 

to . second the Motion. 
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THE DEPUTY CHAIRMAN: Would you like to finish it just now, 
or, would like to continue after lunch? (Interruptions) 

�� � �/ &'�	 :�%�� *� �ह8 (...(I �6G�� )... 

THE DEPUTY CHAIRMAN: Okay, the House is adjourned for 
lunch for one hour. 

The House, then, adjourned for lunch at one of the clock. 

The House reassembled after lunch at two minutes past two of 
the clock.   THE DEPUTY CHAIRMAN in the Chair. 
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�� ���ह�,�6��� ह
�� 
���ह�  /�  +
2A �
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�ह ��� ह% �� ��o �ह> ���� ( ��� '���� ���� ��� �ह� ��C� ( 42� +�!�7 +
2 �� 
,� ��ह �� ?�O6 ��82� �
 ह� ���� �� ��� &`��� �� ���� ह� ( ,��+� ,� �6L� 
�� 2@� �� �6��� ���� �� 46X���� ह� ( �� 4��� ��� ����� ����A �� ;��7�� �w� 2� 
�� *� �ह �6L� ह��� ���� �8 � +� /� 2��������67� ,� �6L� �
 �$l� ���� �� 
�
 ?��,� ( ��� घ#�� *2� � घ#� �ह �� ��C�� �� *6X���� ह% ( 
 
 *��+ �� /� �6L� �+ �ह� ह% �����  &]+�C ���� �� *6X���� ह� ( 
6ह 4�
j�� �� ��+� ह� �
 ?ह$� ���A �� �+�� * �ह� ह% ( ,� �6L� �
 �]� ह� 
���F� ���� ���ह� ��� ,� �� ������� �� 0�� &.�� �6��� ���� ���ह� ( 42� 
,� �� �
� �� ������� ���� ह%...(I �6G�� )�� �
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THE DEPUTY CHAIRMAN: The Motion that has been moved and 
seconded is, that an Address be presented to the President in the following 
terms:- 
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"That the Members of the Rajya Sabha assembled in this Session are 
deeply grateful to the President for the Address which he has been 
pleased to deliver to both Houses of Parliament assembled together 
on February 17, 2003." 

Now, I have to inform all the Members that there are 494 
amendments to the Motion, which may be moved at this stage. I will call the 
names of Members who have given these amendments. Dr. Abrar Ahmed. 

DR. ABRAR AHMED (Rajasthan): Madam, I move: 

1. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
failure of the Government to check the continuing atrocities 
on minorities, dalits and other weaker sections of the 
society." 

2. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention about communal tension 
and caste confrontations in the country and steps taken by 
Government to curb them." 

3. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 
protection of minorities, their development and safety of 
different religious places." 

4. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not condemn the actions 
of some fundamentalist organisations responsible for 
disturbing communal harmony." 

5. That at the end of the Motion, the following be added 

namely:- 

"but regret that Address fails to mention that the 
Government is not sincere about empowerment of women." 

6. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not categorically state that 
the Constitution Amendment Bill, 1999 seeking reservation 
of not less than .one third of the seats for women in the Lok 
Sabha and in the Legislative assemblies of States will be 
considered and passed in the current budget session itself." 

7. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about the 
need to take stern steps against communalisation of 
education and culture of the country and distortion of 
history." 

8. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
need to provide adequate funds for immediate elimination 
of child labour in hazardous industries." 

9. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not mention about the 
failure of the Government to improve the plight of the 
farmers." 

10. That  at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does not mention about the 
Government's failure to provide adequate aid to drought hit 
State of Rajasthan." 

11. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
increasing population at alarming rate, proper employment 
opportunities and proper health services for the poor in the 
country." 

THE DEPUTY CHAIRMAN : Prof. Saif-Ud-Din Soz. 

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Madam, I move: 

12. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention that the 
Government should respond to the genuine aspirations of 
the people of J&K State who braved all odds, but 
participated in the recent elections to the J&K Assembly." 

13. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does not mention about the 

Government's initiative to devise special scheme for 

employment of educated unemployed youth of J&K State." 
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14. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention as to when 
the railway line from Jammu to Udhampur will be 
completed on which work has been going on for more than 
25 years." 

15. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about special 
allocation of funds for development of horticulture in J&K 
State." 

16. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about the 
funds earmarked exclusively for development activities out 
of the Rs. 6000 crores earmarked by Prime Minister for 
security and development." 

17. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about 
corruption in the judiciary. 

18. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not indicate a sense of 
urgency' to remove slums and provide equitable treatment 
to the people." 

THE DEPUTY CHAIRMAN: Amendment Nos. 19 to 94, Dr. T. 
Subbarami Reddy, not here. Amendment Nos. 95 to 135, Shri Ram 
Jethmalani, not here. Amendment Nos. 95 to 135 are also standing in the 
name of Shri Kapil Sibal. He may move them. 
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SHRI KAPIL SIBAL (Bihar): Madam, I move:- 

95. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does not mention about the 
implementation of any scheme to create employment in the 
agricultural sector." 

96. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about the 
period to finally execute the scheme of development to 
check the migration from the rural areas." 

97. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
scheme for increasing the number of skilled workers in the 
country." 

98. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not mention about the 
scheme to increase the industrial produce with a view to 
enhancing 6 percent contribution of the animal husbandry 
industry to gross domestic product." 

99. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
scheme to promote the cottage industry sector in the food 
processing industry." 

100. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not mention about any 
time-bound scheme for the literacy of the illiterate 
adults." 

101.       That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about 
providing free education to the people living below the 
poverty line by making an elaborate arrangement of 
vocational education in the country." 

102.    That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
time-bound scheme to construct a hospital within a radius 
of every 5 kilometres to provide free medical treatment to 
the people living below the poverty line." 

103. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
scheme for digging and cleaning of the rivers with a view 
to increasing their capacity of water reserve." 

104. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about time-
bound scheme for achieving the target of water 
conservation." 

105. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
determination of completing the irrigation projects within 
the specified time." 
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106. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about taking 
concrete steps for making the administration effective and 
accountable." 

107. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about 
effective steps to be taken to prevent the various causes 
endangering the internal security." 

108. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
aggressive concrete action to be taken to plug the sources of 
terrorists with a view to eliminate cross border terrorism." 

109 That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
measures to be taken to curb ill-effects on industries as a 
result of industrial policy for effecting economic reforms." 

110. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
time-bound scheme to enhance self-reliance in the 
petroleum sector." 

111. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not mention about me 
declaration of any policy to contain the prices of sources of 
power." 

112. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not mention about the 
measures to be taken under the power-sector reforms to 
bring improvement in the projects generating power below 
their installed capacity." 

113. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not mention about the 
implementation of time-bound scheme for the utilization of 
hydro-electric capacity available in the country." 

114. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
declaration of time-bound scheme for the development of 
slums in the urban areas. 

115. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
declaration of a separate industrial policy for the 
development of cottage and small scale industries." 

116. That at the end of the Motion, the following be added 

    namely:- 

but regret that the Address does not mention about a special 
development scheme separately for the identification and 
development of backward States of the country." 
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117. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about a time-
bound scheme for making barren land of the country 
cultivable." 

118. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
scheme of expansion of education system for providing 
education to all the children in the age grono of 6-14." 

119. That at the end of the Motion,, the following be added 

namely:- 

"but regret that the Address does not mention about the 

scheme of treatment of contaminated water for making the 

rivers of the country pollution-free." 

120. That at the end of the Motion,  the following De added 

namely:- 

"but regret that the Address does not mention about the 
target for the development of the conventional industries of 
the country^ 

121. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
scheme to make the public sector sick industries 
profitable." 

122. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 

measures to be taken for bridging the wide gap in the 
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prices at the production level and consumer level in the 
country." 

123. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about the 
measures to be taken for removing the uncertainty in the 
budget of common man due to the continuous hike in the 
travelling expanses." 

124. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about the 
time-bound scheme for the implementation of the measures 
for checking the continuous depletion of the underground 
water level." 

125. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
measures to be taken to avoid the adverse effects on 
agriculture due to the subsidy given by America for 
agriculture and agriculture related areas." 

126. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does not mention about 
declaration of any policy for giving exemption from all 
kinds of taxes to the units with an investment of Rs.50.000/- 
in the cottage industry sector." 

127. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about the 
declaration of any policy for not charging any interest on 
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all kinds of loans for a period of 10 years from the start of 
production from the units with the investment of upto 
rupees 1 lakh in the small scale industry sector." 

128. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
declaration of any policy to be adopted to fix the consumer 
prices of the petroleum products in the country on the basis 
of their cost of production." 

129. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention about the 
declaration to ban the vulgar telecast by broadcasting 
media, polluting the culture, traditions and civilization of 
the country." 

130. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about 
effective steps to be taken to curb religious fanaticism in the 
country." 

131. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
arrangement for effective treatment of increasing number of 
AIDS patients in the country." 

132. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about making 
the communication policy effective to solve the 
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disputes arising out of ambiguity in the communication 
policy in the country." 

133. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about a 
declaration of a concrete policy to solve the Kashmir 
problem." 

134. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about 
declaration of effective steps to be taken to improve the 
relations with neighbouring countries." 

135. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about a 
declaration of any formula acceptable to all to solve the 
issue of disputed structure in Ayodhya." 

BY SHRI RAMACHANDRA KHUNTIA (Orissa) : Madam, I 
move:- 

136. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
amending the Bonus Act to waive out the ceiling and 
quantum Bonus." 

137. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
ratification of ILO Convention  1987 and  1998 for giving 
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freedom of Association and Protection of Right to organise 
and Collective bargaining Convention." 

138. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
ratification of ILO Convention No. 138 regarding Minimum 
Age Convention (1973) and Worst form of Child Labour 
Convention No. 182 of 1999." 

139. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
ratification of ILO Safety and Health in construction 
Convention No. 167,162 and recommendation 172 of 1988 
including the convention on ban on Asbestos." 

140. That at the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
realisation of Non Performing Assets of Nationalised 
Banks." 

141. That at the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
need for an action plan for sustainable forest development, 
environment protection and protection of Wildlife." 

142. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
any specific action plan for interlinking of major rivers of 
the country." 
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143. That  at the end of the Motion,  the following  be added 

namely: - 

"but regret that there is no mention in the Address about an 
action plan for upgradation of skilled unorganised workers 
which constitute 90% of the Workforce." 

144. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
urgent need for employment generation and employment 
protection and new employment opportunities for 
unemployed youths." 

145     That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
approval of the revised Long Term Action Plan for KBK 
districts submitted by the Orissa Government." 

146. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
early allotment of houses to the flood/super cyclone affected 
people of Orissa under Indira Avas Scheme." 

147. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
upgradation of the Crew/ Training Institute at Chandbali in 
Orissa and to declare it as a Regional Training Institute." 

148. That at the end of the Motion, the following be added 
namely:- 

"but regret that there is no mention in the Address about 
establishment of Regional Office of Inland Waterways 
Authority of India at Bhubanes War." 
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149. That at the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
increase of Union Government share in the share capital of 
Orissa State Road Transport Corporation." 

150. That at  the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
declaring Orissa as a Special Category State." 

151. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 

mandatory   implementation of   the   Building   and   other 
construction workers Act, 1996 in all the States/Union 
Territories." 

152. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 

taking up afforestation work immediately in Super Cyclone 

and flood affected areas of Orissa." 

153. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
increasing the quantity of foodgrains allocated to Orissa 
under targeted Public distribution System." 

154. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 

early completion" of work on Paradeep Oil Refinery." 
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155. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
accelerating the release of balance funds to Orissa under 
Accelerated Power Development Programme." 

156. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
substantial release of funds to Orissa under PMGY Scheme 
in order to complete the electrification of remaining 
villages in the State." 

157. That at the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
declaration of road from Puri to Satapada as National 
Highway." 

158. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
upgradation of Berhampur-Koraput road in Orissa to 
National Highway." 

159. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
upgradation of Khurda-Bolangir via Nayagarh-Daspalla-
Boudh-Sonepur road in Orissa to National Highway." 

160. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
upgradation of Jeypore-Motu-Baipariguda-Mathili-Malkangiri-
Kalimela Road in Orissa to National Highway." 
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161. That at the end of the Motion, the following be added 
namely:- 

"but regret that there is no mention in the Address about 
upgradation of Jaleswar-Chandaneswar Inter-State road 
connecting Orissa with West Bengal to National Highway." 

162. That at the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
declaration of Utkal University as Centre of Excellence." 

163. That at the end of the Motion, the following be added 

namely: - 

"but regret that there is no mention in the Address about 
release of more funds to Orissa for Computerisation of 
Land Records Project." 

164. That at the end of the Motion,  the following be added 

namely:- 

"but regret that there is no mention in the Address about 
conversion/regularisation of pre-1980 Forest Villages/ 
encroached human settlements in the forest areas as 
Revenue Villages in Orissa." 

165. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
early grant of autonomous status to the colleges 
recommended by the State Government of Orissa." 

166. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
early sanction of the proposals for opening of 12 new 
National Child Labour Project Schools in Orissa." 
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167. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
merger of M/s. Hindustan Cables Limited with Bharat 
Sanchar Nigam Limited." 

168. That at the end of the Motion, the following be added 

nameJy:- 

"but regret that there is no mention in the Address about 
steps taken by the Government to check the large scale 
killing of Ridley Turtles by foreign fishing trawlers on 
Orissa Coast." 

THE DEPUTY CHAIRMAN: Amendment Nos. 169 to 232, Dr. 

Dasari Narayana Rao, not here. 

BY SHRI J. CHITHARANJAN (Kerala): Madam, I move:- 

233. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not express its concern 
about the growing unemployment in the country leading the 
frustrated young people to join various militant and 
insurgent organisations." 

234. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not express its concern 
over the steep fall in prices of agricultural produce 
including cash crops like rubber, tea, coffee, cotton, etc. 
resulting in severe losses and indebtedness to millions of 
farmers all over the country and urges upon the 
Government to take immediate and necessary steps to 
relieve the farmers from their miserable plight." 

235. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not express its concern 
over the pathetic socio-economic status of women in the 
country-side and urges upon the Government to take 
immediate steps for formulating special schemes aimed at 
improving the socio-economic conditions of rural women 
particularly those engaged in agriculture sector." 

236. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
need for enacting a central legislation providing for 
minimum wages and welfare for the agricultural workers 
through out the country." 

237. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
need to take effective steps to combat the growing atrocities 
against women and girl children in the country." 

238. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not express its concern 
over the serious crisis in the availability of safe drinking 
water in rural areas in the country." 

239. That at the end of the Motion,  the following be added 

namely:- 

"but regret that the Address does not mention about the 
need for ensuring remunerative prices to the farmers for the 
agricultural produce in consonance with the rising cost of 
inputs." 

240. That at the end of the Motion, the following be added 
namely:- 
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"but regret that the Address does not take note of the recent 
drift in the established foreign policy of the Government in 
favour of United States." 

241 That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not express its concern 
over the inadequate medical facilities in the rural areas of 
the country and need to provide specialised medical 
facilities by setting up well equipped public hospitals in 
rural areas." 

242 That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the 
unresolved long pending inter-state river disputes in the 
country and need to evolve an effective mechanism and 
procedure to resolve such disputes." 

243 That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the 
dwindling budget allocation for social security measures in 
the successive budgets." 

244 That at the end of the Motion, the following be.added 

namely:- 

"but regret that the Address does not mention about the 
need to attain economic self-reliance and to review the 
adverse impact of the policy of globalisation-liberalisation 
and privatisation on the Indian economy." 

245.       That at the end of the Motion,  the following be added 

namely:- 
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"but regret that the Address does not mention about the 
increased atrocities on women, Scheduled Castes, 
Scheduled Tribes and other Backward Class people in the 
country and need to take effective administrative and 
legislative measures to prevent such atrocities." 

246. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
need for evolving a rehabilitation programme for the 
workers coming out of public sector undertakings as a 
result of closures." 

247. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention n the Address about the 
need for making Right to Employment a Fundamental 
Right in the Constitution." 

248. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about the 
need to take steps against communalisation of education 
and culture of the country and distortion of history." 

249. That at the end of the Motion, the following be added 

namely:-  

"but regret that there is no mention in the Address about the 
need to take measures to ensure regular payment of wages 
to the workers in various public sector undertakings." 

250. That at the end of the Motion, the following be added 

namely: - 
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"but regret that there is no mention in the Address about the 
need to take steps for empowerment of rural women," 

251. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the 
drawbacks in the planning resulting in the regional 
imbalances in the country in respect of per capita national 
product and income, illiteracy, poverty, unemployment, 
health and sanitary condition, etc." 

252. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not take note of the fact 
that it is the Government's failure to generate productive 
wage employment in rural areas that lead to large scale 
migration to urban areas resulting in an urban population 
explosion, coming up of slums, deteriorating health and 
sanitary conditions, etc." 

253. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not categorically state that 
the Constitution (85th Amendment) Bill, 1999 seeking 
reservation of not less than one third of the seats for women 
in the Lok Sabha and in the Legislative Assemblies of 
States will be considered and passed in the current budget 
session itself." 

254. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the fact 
that the proposed Labour Laws reforms will go against the 
interests of workers and curtail their statutory rights." 
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255. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not express its serious 
concern over the reckless entry of multinational companies 
into the Indian economy and their strategic takes overs and 
acquisitions of Indian companies." 

256. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the fact 
that workers in a number of public sector undertakings are 
not being paid their wages and other statutory dues 
regularly." 

257. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
inordinate delay in the implementation of revival package 
for a number of sick industrial units." 

258. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the fact 
that Government's policy of downsizing the workforce in 
the public sector undertakings including banks through 
VRSA/SS, etc. will only fatten the army of unemployed in 
the country." 

259. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of moves of 
the Government to gradually eliminate the public 
distribution system in the country." 
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260. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention the need to 
amend the payment of Bonus Act removing the eligibility 
ceiling, and enhancing the payment ceiling." 

261. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not express its serious 
concern over the Government's move to commercialise the 
education making higher education costly and closing the 
door of education to the vast multitude of poor people." 

262. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not express its serious 
concern over the situation arising out of the unilateral US 
threatening of a war against Iraq and" its impact on the 
global economy." 

263. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the fact 
that the economic reforms process has neglected agriculture 
and as a result growth rate of agricultural production has 
been declining during the nineties." 

264. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not take note of the fact 
that the decline in agriculture and rural economy has 
resulted in decline in purchasing capacity of almost two 
third population of the country." 
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265. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not take note of the fact 
that the per capita income growth rate is slated to fall to 2.4 
per cent in 2002-03 against 4.3 per cent in the previous 
year." 

266. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does not take note of the fact 
that the projected GDP growth for the current financial 
year, which is also the first year of the Tenth Plan, is only 
4.4 per cent against the targeted 8 per cent yearly growth for 
the Tenth Plan period." 

267. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not mention about the 
need to take effective steps to abolish child labour in the 
country." 

268. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
need to take effective measures to abolish bonded labour." 

BY  SHRI  PRASANTA  CHATTERJEE  (West  Bengal)   :   
Madam,  I move:- 

269. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address does not mention about the 
fiscal demands of the State Government and the 
improvement in centre-state relations." 
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270. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
serious problem of erosion on the banks of River Ganges, 
etc., and the plight of people residing on them." 

271. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
large scale preparation of war to attack Iraq by USA and 
Britain with an ill motive to interfere in the internal affairs 
of other countries." 

272. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
failure of the Government in checking the price hike of all 
the essential commodities including medicines." 

273. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
impact of liberalisation and large scale privatisation 
resulting in further unemployment and hardships to the 
middle class and the poor." 

274. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
atrocities on minorities in Gujarat." 

275. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not mention about the 
report of the Minority Commission and Human Rights 
Commission about the large scale mishap in Gujarat." 

276. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
communal tension and caste confrontations in the country 
properly." 

277. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
growing Railway accidents and loss of lives." 

278. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
starvation deaths in different parts of the country while 
huge amount of foodgrains is rotting in the godowns." 

279. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
large scale corruption during the scale of Public 
Undertakings to private parties." 

280. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
addition of economic empowerment with political 
empowerment i.e.. 33 per cent reservation of women in 
Parliament and State Assembly." 
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�� $��"�� $\!�,�: �%!� �� ;���6 ���� ह� � �� : 
 

281. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
 
“r��$ C�� ह% �� ,� ��L= ��  ��j�� �� ���� ����� �� 
��� ��� Y��� ��.!�.�.��  *2��� �$��6 घ
L=� �� �� 
6��� ��6� ���� ह% (“ 

  
282. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 

 
“r��$ C�� ह% �� 2$���� �6G�� ��� ��  �62� �$��6A �� 
&]+�C ,� ��ह ���� 2�� ह% �� ���� �8 ��`;����� 
�@ह��7, 4+2�6 /� �#$�� �� *2 �8 o$+�i� �ह� “( 

 
283. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
 

“r��$ C�� ह% �� 4�
j�� ;��2 �
 ,� ��ह &.��� 2�� ह% 
���� �ह���ह� ��� ��� �ह
�� �$;�� �
#7 �� E��� ;�D�� 
�8 �?�6 !�+ �ह� हA ( �ह �$;�� �
#7 ��  ����� �� ��G� ;ह�� 
ह�(“ 

 
284. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  

 
“r��$ C�� ह� �� ������� ��  *���6�� �� &]+�C ���� 
��� ,� ��L= �8 ��" ��  ���� ?v�� *���6��� 2���6�G�A 
�� �
� ��D �ह> ���� 2�� ह� �?�� ��" �8 �62� 6L7 ��� 
2���6�G��� ?v� ह� ( “ 

285. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
 

“r��$ C�� ह% �� ,� 4����L= �8 *�.��.*�.�� 
2���6�G�A �� �
� r��� I�} �ह> �� 2� ह� ( 

 
286. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 

 

“r��$ C�� ह% �� ��ह+� *�u= �?+ ��  ?��� �8 �� �� "_� 
�ह> ?
+� 2�� ह% (“ 

 

287. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
 

“r��$ C�� ह� �� ,��� ��  ?��� �8 ���� ����� �� ���� �� 
�
� C$+��� �ह>  ���� 2�� ह% (  

 

288. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
 

“r��$ C�� ह� �� �62� 6L7 ������ ��+A �8 �$घ7#��m� �� ?v�� 
��l�� �� �$ Z �� �ह> �ह� 2�� ह% (“  
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      289.      ;���6 ��  4�� �� ���E��+�C� �
)� ���, 4�O¡ :- 
      “r��$ C�� ह% �� �� ��
) +
2A �
 ;�� 6L7 �
�2�� ���� 6�+� 6�� �� 
��+� �ह� ह
�� �� �� �
�2�� ��  u�� �8 ����� ��  ?)?
+��� �� ����� ���� ह%”( 
 

290.       ;���6 ��  4�� �� ��`��+�C� �
)� ���, 4�O¡ :- 
“r��$ C�� ह% �� �����A Y��� �� ���� 6�+� *<�ह<��m� ��  ���=A  
 �� �
� ;��" �ह� !�+� 2�� ह%”( 

291.      ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
            “r��$ C�� ह% �� ����A �
 �
)�� 6�+� �ह<6��=7 �
��� �
 ��Z� 
             G�� + ���� 2�� ह%”( 
292.    ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 

 “��E�$ C�� ह% �� ���7  ��"A �8 *� ���� �� �
� �� ��" ��� �ह> �ह�         
                             ह% /� �6��" ���� �� �ह �6:+�� ह%”( 

293.    ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
                 “r��$ C�� ह% �� ��u= 4���� �� �6X6 �� �D�� # C�+�� 6�+� ������ 
#�� �
 �#�u �� ��L� �8 "$� ������� ���� #�� ��  ��
?+ �
 �
)� 2�� ह% ( ह���� 
�C+��!�A �
 ;gZE� �@� �� ह�
<���ह� ह� ���� ���� r��� �� �6L� ह% ( 
 

294. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
                                                                                                

“r��$ C�� ह% �� ���� ��  �����A Y��� �6�$+ ���� �� �%�� ���� ���� 6�+� 
&<���� �
 �ह> �`ह�+ ���� �� ������ C�y ��2� �
 u�� �� ���� 2�� 
ह% (“ 

295. ;���6 ��  4�� �8 ��`��+�C� �
)� ��� , 4�O¡:- 
 

“r��$ C�� ह% �� �������� ��  u�� �� 4��� 2�+ ?��� 6�+� ����� �� 
�������� D���� �� �>6 ���� 6�+� D����-�$�L �6-����6 2��G� �� ��� +��� 

�� .�� �ह> ��o� ह% ( �ह �z �j��� ��E���� ह% “( 
 

296. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡:- 
 

“r��$ C�� ह% �� ��67���� �6��= ;=�+� �� 4�:+�� �� �
� &]+�C 
,� ���� 4����L= �� �ह� ���� 2�� ह% ( 
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297. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ 

 
“r��$ C�� ह% �� �������� ��  �C+�: �ह+� ��" �8 �$Y
E��� �� 
N6�� &.��� ��  ?�� ���� �� �"�� ���� �
 �%��� ���� ��  ?�� 
��� ��ह ����m �
 6��� ?$+��� 2�� &��� ह���� ����m� �� 
��
?+ #�#� ह% ( ,� ��=7� ��  /��<� �� ����� �?+�$ + �$� 
�ह� ह%”( 

 
297. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� ���� 4����L= �8 ���� ��  ¢�� u�� �j� ;��" ��  
����@� �2� �8 &y����� (?�26���) �6X6�6y�+�    �� ������ 
��     �
� &]+�C �ह> ह% �?�� ���� ��  ����� �j� u�� �8 
&y����� �� �� �� �$��6k�#� �ह> ह% ( ����@� �� !H0 
�% +�"��� ��#�� &y����� �ह��6y�+� ,� �6X6�6y�+� ��  
�+� ���� ��@�#�A �� C�� &���� ह%(  

 
298. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
 

“ r��$ C�� ह% �� ���� ��  Y���� u��A ��  �6��� �� �
� 
&]+�C��� �
��� ;����6� �ह> ह% “( 

 
299. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
    

“r��$ C�� ह% �� ����� ‘�$l�G���’ �� ��D ��� ��ह ���� ह% 
&��� ह� "_� 2$���� �8 ह$� 2002 ��  4���6�� ��2
 �� ��� 
��+��� ह% ( 4]���l��A �
 ‘�$l�G���’�� �
)�� 6�+� 4����� 
,� ����� �� ������ �$ �#+�� �� ������� ह� (“ 
 

300. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� d���= u��A �8 ����+ �� ���� '�����A �
 ,� 
����� �� 6LO /� ?��+A ��� ������ ��  ��
�� Z
) ���� 2��  ह%  
�ह ,� ����� �� "$�$�$727-;6z'i �� ;��= ह% (“ 
 

301. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

r��$ C�� ह% �� ,� ����� ��  ���7��+ �8 ������ ;=�+� /� 
+
���� �8 �%��� ��]�A �� �2��6# �� ��� ��� �� �� �$�ह ?�� 
�C� 2�� ह% ( “ 
 

302. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� 4����L=� �8 �X��� ����� �� ��" ��� �
) �� 
�$��� �� C)� ह% ,��� �
� �-D �ह> ह� (“  
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304. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� ����� �� �6��6�" ���� �� ?ह$� ह� ��$��� �� ��O !�+ 
���� 2�� ह% (“ 
 
     305. ;���6  ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
  
 “r��$ C�� ह% �� �z �L ��  u�� �8 �-���A �� ���E�� घ#�� ��l�� 
�� �
� r��� I�} �ह> �� 2� ह� ( ���� 6L7 �ह+� ,� u�� �8 40 ;��"� 
�
2��� ���� �%�� ;��"� �62� ��� 6L� �8 17 ;��"� �ह 2�� ह% (“ 
 
306. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
 “r��$ C�� ह% �� d���= !�� ��7�����A �� ����� �� �� "_� 
�� ,� 4����L= �8 �ह> ह� ह% ( *� ���? !�v +�C ��� ��7���� ��6�� 
�6ह�� ह
�� 4��� ��6� ���� �� �ह� ह% (“ 
 
307. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
 “r��$ C�� ह% �� �����L� �हE�� ��  ;2��� ;�
2 �� '���� �� 
����� 4����L= �8 �� "_� �� �ह> �+C�, �ह� �� ?
+� 2�� ह% (“ 
 
308. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
 “r��$ C�� ह% �� ���� ��" �8 �����L� �हE�� ��  �+� ��� ���� 6�+� 
+
2A ��  �%�)A �� �6��E� ���A �� C�+� �)� ह� /� ���� Y��� ��GO��� 
�����L� ���� ��2$ �� �� 2� ह% ,� �� ,� ��L= �8 “�हE��” �
 �
� 
���� �ह> ���� 2�� ह% ( ,� ��A �
 ���� �8 �
 ?�G��� ह� 6� �% �� ��� हA2� (“ 
 

309. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

 “r��$ C�� ह% �� �������� &67��A �� ह���� �z �L ���� �� 
&67���� �
 "�%:"�%: ��# �� ���� ह%, �? �:� �%�6� &67�� ��  �+� 
����� ;�"u= �� �
� �� &�D� �� �ह� ह%, �ह ,� ����6�- �8 ���# 
�ह> ह% (“ 
 

310. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

 “r��$ C�� ह� �� ���� ��L= “�6��"�” ��6�� �ह ���7D� �� �
� 
�66�= �ह> ह% ( �ह ,� ����� �
 “�6��"� �6�
G�” �� �� ���#���= ह% 
( ,��� ��E�� ,� ��L= �8 4�$�'��� ह� (“ 
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. 311. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� ����� �� C�+ ���� "_�A ��  ��2+ �8 �#� 2� 
ह% ( ���� �� �$6� 627 ,��� ����" ह
2� (“ 

 

THE DEPUTY CHAIRMAN: Amendment Nos. 312 to 315, Shri 

Rama Shanker Kaushik, not here. Prof. Ram Gopal Yadav may move these 

amendments. 

PROF. RAM GOPAL YADAV : Madam, I move:- 

312. That at the end of the Motion,  the following be added 

nameJy:- 

"but regret that the Address does not mention about any 
announcement regarding protection of democratic values 
by checking the atrocious action being taken by State 
Government against the workers of opposition parties in 
Uttar Pradesh." 

313. That at the end of the Motion,  the following be added 

namely:- 

"but regret that the Address does not give any assurance for 
elimination of injustice and exploitation of farmers of the 
country in general and of Uttar Pradesh in particular." 

314. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about 
uprooting the conspiracy being hatched by some 
fundamentalist organisation to harm the communal 
harmony in the country." 

315. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about efforts 
to check the terrorist activities in the country and 
streamline the law and order situation in the country." 
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�� �=!)/ ��0!�:�%!�, �� ;���6 ���� ह� � �� : 
 

316. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
   

“r��$ C�� ह% �� 4����L= �8 �
��+ �8 ;������� *G�� �� �j� ;��" ��  
&g� E����+� �� ����� ��. �
 ������ ���� ��?�G� ����� ��  ���]� ��  
?��� �8 &]+�C �ह> ह� (  

 

317. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

r��$ C�� ह% �� 4����L= �8 ,� ��� �� �
� &]+�C �ह> ह% �� �? ��� 
�� �$��6 ह
�� ह
�� ह� �
 ��.�.2. �� �$l� ��o���� ����%��� ���=A ���� 
�� ����� w� �8 4�
j�� ���+� �
 ��-� �� ���� ह� (  

 

318. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

r��$ C�� ह% �� 4����L= �8 ,� *X6��� �� &]+�C �ह> ह� �� ����� 
����%��� +��, /� ���  �� ���� /� 4C�!�� �
 ��# ���� ह��$ ��" �8 
��`;����� �6Y�" :% +��� 6�+� ������� ��2.�A �� ;��?EG +2���2� (“ 

 

319. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� 4����L= �8 ��" �8 ?v�� 4������ ��  ?��� �8 &]+�C �ह> 
ह� (“ 

 

320. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� 4����L= �8 ��" �8 ?v�� 2��?� ��  ��?�G �8 &]+�C �ह>  ह� ( 
“ 

321. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� 4����L= �8 4������� /� ��" �6�
G� �<6A Y��� 
घz=���� 2���6�G�A ��  �+� ���  ��  ?��
�2�� �$6�m� �
 +���� /$ � �� 

समयब w� �8 ��� ?��
�2�� �$6�m� �
 �
�2�� �$ह%�� ����� �� ����� �� 
;��?Y�� ��  ��?�G �8 �
� &]+�C �ह> ह� ( “ 

 

322. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

r��$ C�� ह� �� 4����L= �8 ���6G�� �8 ��"
G� ���� ह$� ���7 ��  4�G��� �
 �@�+� 
4�G��� ?���� ���� ��  ��?�G �8 �
� &]+�C �ह> ह% (“ 
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323. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
 “r��$ C�� ह% �� 4����L= �8 ��" ��  ?��
�2�� �$6�
 �
 
?����2��� �i� �� �$2��� ���� ���� ��  ��?�G �8 �
� &]+�C �ह> ह% (“  
 
324. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
 “r��$ C�� ह% �� 4����L= �8 6���. ��2���A, �6G6�m� /� 
4�ह��A �� �����m� /� �$CA ��� &��� �����m� �
 ;������� ��  
*G�� �� ह+ ���� ���� ��  ����� ��  ���]� ��  ��?�G �8 �
� &]+�C �ह> ह� 
(“ 
 
325. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
         “��E�$ C�� ह% �� 4����L= �� ��" �6�+��2 I���<<�A �� �����m� 
��� ?��
�2��� /� &��� �����m �
 ;������� ��  *G�� �� ह+ ���� 
���� ��   ����� ��  ���]� ��  ��?�G �� �
� &]+�C �ह> ह%”( 
 
326. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
         “r��$ C�� ह% �� 4����L= �� ��" �8 ������ �� �� �6�uF� I�'}�A 
�� �$�7"� /� &���  �$�6O� ��?�G� ����� ��  ���]� ��  ?��� �� �
� &]+�C 
�ह> ह%”( 
 
327. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
        “r��$ C�� ह% �� 4����L= �� ��" �� ?�+ S���A �
 4��� ?��� �� 
*�E�  &.��� ��  ?��� ��6� ���� ��  �+� ��� �� �ह� ह%, ��  �$CA /� 
����� �
 ;������� ��  *G�� �� �6��� ���� ��  ����� ��  ���]� ��  
��?�G �� �
� &]+�C �ह� ह%”( 
 
328. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
        “r��$ C�� ह% �� 4����L= �� ��" �� ��ह+� ����l�� ��  �j� �6y���  
���u��� ��  ��?�G �� �
� &]+�C �ह� ह%”( 
 

329. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
“��E�$ C�� ह% �� 4����L= �� ������ /� 4E� ���+A ��  ��?�G 
�� �z �L, ?�2�� /� ���O= ��7���
 ��  "
L= /� ,� "
L= 
�
 �
��� ��  ����� ��  ���]� ��  ��?�G �� �
� &]+�C �ह� ह%”(  
 

330. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r��$ C�� ह% �� 4����L= �� �j� ;��" �� ����+ �� ���� ��� 
�
�� ��N� �� +2���� ��C� ��  ���= ?x 2�� ह% /� ,� 
����� �� &?���  
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 ��  �+� ��OF� �� E��� ���G ���� ���� ���� ��  ����� ��  ���]� ��  ��?�G �� 
�
� &]+�C �ह� “(  
 

331. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 

“r�E�$ C�� ह% �� 4����L= �8 �
��+ �8 �����
� �6����i�
 
4E��O� �� �6����i� ��  �� �8 �6���� ���� ���� ��  ����� ��   
 
���� ]� ��  ��?�G �8 �
� &]+�C �ह� ह%”( 
  

332. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
“r�E�$ C�� ह% �� 4����L= �8 �j� ;��" /� Zi��2x �8 ���E�� ��C� 
�� '���� ��  ���= �ZE�-��E� 4�7I�6��� /� ,� �
 ��N�
 �� 
4�7I�6��� �� ;������� ��  *G�� �� �$��Y�� ���� ��  ����� ��  
���]� ��  ��?�G �8 �
� &]+�C �ह� ह%”( 
 

333. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- 
 
“��E�$ C�� ह% �� 4����L= �8 �j� ;��" /� Zi��2x �� �������
 
��  ?�� ��Z)���, ���u��� ��� ¥=d���� /� &���  �+� ;��6� 
�]��=���� &��� *��� ���� ��  ����� ��  ���]� ��  ��?�G �8 �
� 
&]+�C �ह� “( 
 

334. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “��E�$ C�� ह% �� 4����L= �8 �j� ;��" ��  <6��� /y
�2����= ��   
               ����� ��  ��X�� �� &]+�C �ह> ह%”( 
 

335. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 
"r��$ C�� ह% �� 4����L= �� �j� ;��" �� ?��� ��:�,��� ����
��� �
 
;������� ��  *G�� �� ���� ��� ���� ��  ����� ��  ���]� �� &]+�C 
�ह> ह%”( 

 
336. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  

 
“��E�$ C�� ह% �� 4����L= �� �j� ;��" ��  �
��?�� /� 4E� ��+ ?�� 
&<����A �� �$�7"� /� &��� �����m� �
 ह+ ���� ��  �+� ����� 
��  ���]� �� &]+�C �ह> ह� (“ 
 

    337. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
        
      “r��$ C�� ह� �� 4����L= �8 ��" �8 2���� �6y$� ��� /� ,� r���� 
�+ �ह� ����� �
 ह+ ���� ��  ����� ��  ;���A ��  ?��� �8 &]+�C �ह> ह� (“ 
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339. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  

 

  “r��$ C8� ह% �� 4����L= �8 �j� ;��" �8 ���� /� 
4E� 6�� ��+A ��  ?E� ह
��, ����� +�CA ��7��� �@��� �6ह�� ह
 2� 
��� ,� ��+A �
 ;������� ��  *G�� �� �$�wN���6� ���� ��  ����� ��  
���]� �� &]+�C �ह> ह� ( 
 

340. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
   

 “r��$ C8� ह% �� 4����L= �8 �j� ;��" �� ;���L� ����A /� 
&��
 ��: ���� ��  ����� ��  ���]� �� &]+�C �ह> ह� (“ 
 

341. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

       “r��$ C�� ह� �� 4����L= �8 ��" �� &i� 2$=6i� 6�+� 2�ह� � 
&2��� 6�+� �j� ;��" ��  �����A �� �$�7"� /� &��� �����m� �� j��� 
���� ��  ����� ��  ��� ]� �� &]+�C �ह> ह� (“  
 

342. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
           

 “r��$ C�� ह% �� 4����L= �8 �j� ;��" �8 C��� u�� �
 ;
<���ह� 
���� ��  ����� ��  ;���A ��  ?��� �8 &]+�C �ह> ह� ( “ 
 

343. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$ C�� ह% �� 4����L= �8 �j� ;��" �8 ?)� w� �8 ह���"]�A 
/� 4E� d��
y
2A �
 ?v�6� ���� ��  ����� ��  ���]� ��  ?��� �8 
&]+�C �ह> ह� (“ 
 

344. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 �j� ;��" /� ��" ��  4E� ��2A 
�8 ?�)� ��7���A �� �$�7"� /� &��� �����m� �
 ह+ ���� 
��  ����� ��  ��� ]� �� &]+�C �ह> ह� (“ 
          

  345.  ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
   
       “r��$ C�� ह� �� 4����L= �8 ��" �8 �����+� ��� �� �ह� 
�����E�� ��+� �6� ?���� /� ,� ���# �� ;��6� �� ���#�� ��  ����� 
��  ���]� �� &++�C �ह> ह� (“ 
 

346.  ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
   

     “r��$ C�� ह% �� 4����L= �8 *6�� ��  4�G��� �
 �� 
�@�+� 4�G��� ?���� ��  ?��� �8 &]+�C �ह> ह� (“ 
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  347. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 
“r��$ C�� ह% �� 4����L= �8 ��� �� ���G��� ��  ���� घ
#�+� /� ������ 
���A ��  �ह��
�घ�#� ��  �+�� �� E����� ���� �� ��� ]� +��� ��  ?��� �8 
&]+�C �ह> ह� (“ 
 

348. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
  
r��$ C�� ह% �� 4����L= �8 �u� �@�A ��  ��?�G �8 �ह+�� #��A �8 ���� ���� 
���� ��  �+�� ����� �� ;������� �� &]+�C �ह> ह� (“ 
 

349. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

r��$ C�� ह% �� 4����L= �8 ����"7� �%�+A �8 4X+�+�� �� ;��?�G +2��� ��  
�+� ����� ��  ���]� �� &]+�C �ह> ह� ( “  
 

350. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

r��$ C�� ह% �� 4����L= �8 ��.��.�.*�.#�, *�.��.��.*�.,��.?�.*�. 
,<���� �%�� ������ 4���=A �� �������� &��X�A ��  �+�� �$w��
2 � 
���� ���� ��  ����� ��  ���]� �� &]+�C �ह> ह� ( “  
  

351. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

r��$ C�� ह% 4����L= �8 ?��
 /� �6i�� ������A �8 4��l� ��.��.�. /� ,� 

���# �
 ह+ ���� ��  �+� ����� ��  ���]� का &]+�C �ह> ह� (“  
 

352. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

r��$ C�� ह% �� 4����L= �8 *�.�:.��.*�. /� 4E� ws= �6i�� ������A 
�
 �$�wN���6� ���� ��  ����� ��  ���]� �� &]+�C �ह> ह� (“ 
 

353. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 �6"�L w� �� �j� ;��" �8 ����+ ����
���m� 
��  �+�� �6��"� �6i�� �ह���� ���2� ���� ��  ?��� �8 &]+�C �ह> ह� (“ 
 

354. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ��ह+�m� �� 4�G������ ��  �+�� ����� ��  
���]� �� &]+�C �ह> ह% (“  
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355. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :- “r��$ C�� 
ह% �� 4����L= �8 ��" �8 ���ह���� �����A �� घ
� &��u� ��  ?��� 
�8 &]+�C �ह> ह� (“ 

THE DEPUTY CHAIRMAN:   Amendment Nos. 356 to 374, Shri Vijay 
Singh Yadav, not here. 

 
 

 ��� � �!�� �=$) (�?ह��): �%!�, �� ;���6 ���� ह� � �� :-  
 

375. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 10 6> ���6LM� �
��� ��  �@��� ��+ 
घ��+ &<��� �8 $ 8 ;��"� �� &g� 6�kL� 6z'Y �� �� +P� �C� 2�� ह% ( 
+���� +P� ;�'F� ह��$ ����G�A ��  ?v��� ह��$ ���� �� C�� �=���� �� 
&]+�C �ह> ���� 2�� ह� (“  
 

376. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 �6X6 *�.#�.?���� �8 ������ �� ����A 
�� ��2����� ��:7  1.6 :���� ह% ( ,� ��2����� �
 ?v��� ��?�G� �
� 
&]+�C �ह> ह%(“ 
 

377. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 �"u� �� 2$=6i� ?v��� ��6 ,�� 
*G$����� ���� ह��� ������ �"u�A �
 �� �����A �� ;�"u= 
��+��� ��� ��� +A �8 &��� ;"����� ;?�G ��� ���� �� ��?��G� �
� 
&]+�C �ह> ह� (“  
 

378. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 6%X6���= ��  ?v�� ;��6 �� ��ह+�m� ��  
�
�2�� /� ���7 ��  u�� ���#�� �� �ह� ह� ( &Eह8 �6"�L ������ 
;�"u= Y��� �
�2�� �$ह%�� ����� ��?�G� �
� .
� &��� �� &]+�C 
�ह> ह� (“  
 

379. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 +
� ���/�6G�����m� �8 33 ;��"� 
*�u= ���� ��� 4]��l�� /� 4�� ��Z!� 627 �� ��ह+�m� ��  �+� 
*�u= ��  �6"�L ;�6G�� �� &]+�C �ह> ह% ( “  
 

380. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ���;����� ����6 ?v��� ��� ���� �6Y�L 
��  4�"�� ह��$ �
� �� .
� &��� ���[�"� �ह> ��� 2� ह� (“ 
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381. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 �?ह�� ��  �6���� ��  ��� �?ह�� ��  �6��� 
ह��$ �� E� ����� Y��� घ
�L� “*k�� �%�� �” �� घ
L= �� 2� �� &���  
�+� ���� �� ���?Y ���7D� �� &]+�C �ह> ���� 2�� ह% (“ 
 

383. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 4��� ��  �6�$+ ��!�� ��  ह
�� ह$� �� ��" ��  
�6��E� ��2A �8 �$C��� �� ;�
� ��� &��� ह
�� 6�+� �@�A �
 �
��� �� 
�
� &]+�C �ह> ह% (“ 
 

384. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ���� �� D� "'} �8 6z'Y ���� ह��$ ���� �� 
.
� �
��� �� &]+�C �ह> ह� (“  
 

385. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ��" �8 ?��+��m� �� �"u� ह��$ ���� �6"�L 
;�]� ��  4����� ���� �� &]+�C �ह> ह% (“  
 

386. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 d���= ��ह+�m� �
 ?$������ �$�6G��8 
(����,"@��+�,����2zह,;���� 2zह) �$ह%�� ����� ��  ��?�G �8 �
� &]+�C 
�ह>   ह�(“  
 

 387. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 4�����z �� �� ��� �� ?g�A �
 ?���� ��  �+� 
����"7� ��� *��"6�=� Y��� C�� ��ह ��  ��
���� ��� �"u�;� ?�+ 
���7D� ��  ��?�G �8 �
� &]+�C �ह> ह% (“  
 

388. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ��u�#� �� 2$���� ���� 6�+� ?g�A ��   
���� *6�� ��� �%" �6y�+�A �� I�6��� ��?�G� �
� &§]+�C �ह> ह% (“ 
 

389. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ��" �8 ������ ?v� ह$� 6��$ ;��L=, �+ ��� 
j6�� ;��L= �� &<�E� ह
�� 6�+� �$�;��6A �
 �
��� ��  &���A �� �
� 
&]+�C �ह> ह% (“ 
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390. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
  

 “r��$ C�� ह% �� 4����L= �8 ��Z+� �"� �8 6��$���� �6��� �� 
r���� ?v�� ह$� �$घ7#��m� �
 �
��� ��  �+� x����2� �$�6G�m� ��  
�$�k6E��� �� �
� &]+�C �ह> ह% (“  
 

391. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ��" �8 2E�� �����A �� :�+ ��  ��]�A ��  
<6��� +��;� �$2��� ��� &��� �����m� ��  ������= ह��$ �
� �� 
���7D� �� &]+�C �ह> ���� 2�� ह� (“  
 

��� � �!�� ��ह)H!� (�'X�� ?�2�+): �%!�, �� ;���6 ���� ह� � �� :  
 

392. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ,� ?�� �� &]+�C �ह> ह� �� *���� ��  
55 6L� ?�� �� ��ह+�m� �� �
 ���� ��C� �� 6� ���� ���� �ह> ह$� ह%  (“ 
 

393. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
  

 “r��$ C�� ह% �� 4����L= �8 ,� ?�� �� &]+�C �ह> ह% �� 
���6G�� �8 &]+��C� ���-�$wL ������G���A �� ?�� *� �� ����7 �8 
���=� �ह> ह
 ���� ह% (“  
 

394. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
  

r��$ C�� ह% �� 4����L= �8 ,� ?�� �� &]+�C �ह> ह% �� ��ह+�m� ��  
�"'}��= ह��$ &���  *k��, ����%��� ��� �������, �����z ��� 
4�G���A ��  ;�� ����� 2���� �ह> ( �6G�� ���m� ��� +
���� �8 
��ह+�m� ��  33 ;��"� ��#� *��u� ��6��� ह��$ �6G��� �
 ����� ��6��� 
��  ;�� ����� ������� �ह> ह� (“  
 

395. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ,� ?�� �� &]+�C �ह> ह% �� �� *k�� 
�����A ��  �+�� *� ���� �� ��6� ���� ह
�� �� �ह� ह� ( �
�2�� ��  
46�� +2���� C<� ह
�� �� �ह� ह� (“  
 

396. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

“r��$ C�� ह% �� 4����L= �8 ,� ?�� �� &]+�C �ह> ह% �� ��� *k�� 
�����A �� ���=�� ��ह+�m� �� 2��?���= �8 w� �8 ����� * �ह� ह� (“ 
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397. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$ C�� ह% �� 4����L= �8 ��N�A ��  ?v�� ह$�� �6'i� ���# ��  
?��� �8 �
� ��O �ह> �� 2�� ह� (  
 

398. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$  C�� ह% �� 4����L= �8 �
+���� ������ �$��L�E� ?
� 
4E��O� �� �6����i� �� 4E��O� �� ह6�� &)��A �
 ?v��� ,�� �� 
&g� ��� �� ह6�� �i� ?���� ��  ?��� �8 �
� ��O �ह> �� 2�� ह% ( “  
 

400. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$ C�� ह% �� 4����L= �8 �z �L-u�� �8 &<���� �8 +2��� ह
 
�ह� ह% �2��6# ��� ���6ह *k�� ���# �� ��o �ह� �����A �� �����m� 
�� �
� &]+�C �ह> ह� ( “  
 

401. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$ C�� ह% �� 4����L= �8 /y
�2� &<���� �8 ह
 �ह� �2��6# 
��� +y$ /� �j�� u�� �� /y
�2� ,��,�A ��  ���� ��l�� �8 ws= ह
�� 
��� ?�� ह
�� �� �
� ��O �ह> ह� (“  
 

402. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$ C�� ह% �� 4����L= �8 C���ह� �����A ��  �+�� �� �6O2�= 
����� ?���� �� �
� ��O �ह> ह% ( “  
 

403. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
 

 “r��$ C�� ह% �� 4����L= �8 ,� ?�� �� &]+�C �ह> ह% �� ���7-
u��A �� ��ह+�m� ��  "������ &<��)� �
 �
��� ह��$ �
� ��!�<�� ;�6G�� 
�ह> ह% ( “  
 

404. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  
  

 “4����L= �8 4����� /� �1#�� Y��� ,��� ��  �C+�: �6X6 
���� �� &��u� ����  �$Y �
��� �� ����"A �� �
� &]+�C �ह> ह� (“  
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405. ;���6 ��  4�� �8 ��`��+�C� �
)� ���, 4�O¡ :-  

“4����L= �8 ,� ?�� �� &]+�C �ह> ह� �� 4�
j�� ��  �$��8 �
 

�6X6 �हE�� ���L� /� ��घ ���6�� ��  4E� ��2.� ���� �8 �:� �� 

��`;����� &i���� �)���� ��  �+�� �� �ह� ह� ( 

 “ BY SHR.I S. RAMACHANDRAN PILLAI (Kerala): Madam, I 

move*--. 

406. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
over the adverse impact of the strategy of development 
based on the richer sections pursued by the Government on 
the economy and life of the common people." 

407. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 
over the failure of the Government to show courage to 
oppose US threatening to attack Iraq." 

408. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
over the continuous attack on the democratic rights of the 
people by the Government." 

409. That at the end of the Motion, the following be added 

namely:- 
"but regret that the Address has failed to express concern 
over the Government move to handing over the land 
acquired by the Government at Ayodhya to VHP." 

410. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address has failed to express concern 
over the sad plight of the agriculture workers and people 
due to wrong Agriculture Policy." 

411. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
over the fall of agricultural prices." 

412. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 
over the continuing attack on the parliamentary institutions 
by the Government." 

 
413. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
over the growing attack on workers in organised and 
unorganised sectors." 

414. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to mention right to 
organise and collective bargain of workers." 

415. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
over the series of railway accidents." 

416. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address has failed to express concern 
over the deteriorating law and order situation in the 
country." 

417. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 
over the increasing attacks on women and SC/ST." 

BY SHRI CO. POULOSE (Kerala): Madam. I move :- 

418. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
over reported case of suicides by the farmers due to fall of 
prices of agricultural produces." 

419. That at  the end of the Motion,  the following  be added 

namely:- 

"but regret that the Address has failed to express concern 
about the serious situation arising out of the Government's 
failure to streamline the public distribution system in the 
country." 

420. That at the end of the Motion, the following be added 

namely:- 

"but there is no mention in the address that the Commission 
for reviewing the Constitution was constituted by-passing 
Parliament and violating all democratic norms." 

421. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the address that the 

lifting of quantitative restrictions on imports endangered the 

indigenous industries." 

248 



[20 February, 2003] RAJYA SABHA 

BY SHRI RISHANG KEISHING(Manipur): Madam, I move:- 

422. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to spell out 
Government's policy to deal with those insurgent outfits 
who have been continuously indulging in anti-social and 
unlawful activities in massive scale causing untold hardship 
to innocent and law abiding citizens." 

423. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to point out that 
undue delay to accord sanction and to affect timely release 
of the required fund for schemes/projects for N.E. are the 
main causes leading to cost escalation, and delayed 
implementation resulting in continued backwardness of the 
Region." 

424. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has failed to clearly specify that 
Hindu Community which constitutes 90% of the country's 
population have to adhere to and practice the principle of 
secularism, in spirit and letter and thereby secure the 
unqualified support and confidence of the religious 
minority communities to solidify the national integration 
and unity." 

425. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has not suggested the ways and 
norms to remove the causes which are obviating smooth 
implementation of the PMGSY and other development 
programmes specially in N.E. States." 

426. That at the end of the Motion, the following be added 

namely:- 
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 "but regret that the Address has failed to mention the 
- deplorable conditions of the National Highways in N.E. 

Region and suggest ways to bring the same at par with 
National Highways in the rest of the country." 

427. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has not given even a hint for 
exploitation of the abundant hydro power potentiality 
available in N.E. Region as the national wealth of great 
value and importance." 

428. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has not suggested a clear way 
out for the financially starving/deficit states to secure 
Central Sponsored Schemes and implement the same." 

429. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address has not indicated any clear 
policy or schemes to speed up the development of the 
remotest and inaccessible strategic border areas which 
remain as the main cause of discontentment among the 
people." 

430. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has omitted grant of 
autonomous District Council under Schedule VI of the 
Constitution to hill people of Manipur." 

431. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address has made no mention to 
discourage or to restrain some sections of people or some 
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states from spearheading or enacting anti-minority religious 
Acts." 

BY SHRI SANTOSH BAGRODIA (Rajasthan) : Madam, I move:- 

432. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention the 
Communal tension being created by the VHP and its 
allies." 

433. That at the end of the Motion, the following be added 

namely:- 

but regret that the Address does not condemn the actions of 
VHP where theyare going on donating arms in the name of 
Trishuls." 

434. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not condemn the actions 
of VHP where time and again it has tried to take the Central 
Government as well as many State Governments on 
ransom." 

435. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does the condemn the actions 
of VHP and its allies making derogatory statements against 
some minority communities in public and in front of the 
Media." 

436. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention that the 
Government should begin a fresh round of talks with 
Kashmir Government and the separatists." 
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437. Thai at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not in any way mentions 
the development of Trade and Industry in Jammu and 
Kashmir." 

438. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
recent controversy of Pesticides found in bottled Mineral 
Water and the seriousness in this respect." 

439. That at the end of the Motion, the following be added 

namely." 

"but regret that the Address does not mention the use of 
Plastic Bags having poisonous effect of long term packing 
of wheat, rice and sugar." 

440. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention that all 
agencies in India have been incapable in the past to 
properly tests the effects of long term packing of food in 
Plastic Bags." 

441. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention that a ban will 
be imposed on the use of Plastic Bags for packing food 
items due to its poisonous effects before concrete tests are 
done by National and International scientists." 

442. That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not mention the need to 
find new forms of fuels." 

443. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address does not mention the need to 

explore our deep seas for newer oil reserves." 

444. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address does not mention opening 
Ayurveda as a subject to attract International Students to 
our universities to study it." 

445. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention the failure of 
the Government's Primary Education System with respect 
to poor attendance of children, poor premises and shortage 
of teachers." 

446. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention the failure of 
the Adult Education Programme." 

447. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention the failure of 

the Government's Midday meals schemes in primary 

schools." 

448        That at the end of the Motion, the following be added 

namely:- 
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"but regret that the Address does not mention any plan or 
proposal to revive our .prized exports of tea, jute, mangoes, 
etc." 

449. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention the 
introduction of new and economically, viable cash crops for 
our farmers." 

450. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention the Central 
Government's retarded effort to provide adequate help to 
Rajasthan in its worst ever drought.." 

451. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention of 
degradation of Law and Order of our country." 

452. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention about the 
safety of Women of this country. " 

453. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address does not mention the speedy 
handling of all cases pending in all courts." 

SHRI TARINI KANTA ROY (WEST BENGAL) : Madam. I move 
:- 

454. That at the end of the motion, the following be added 

namely :- 
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"but regret that the Address has failed to express concern 

over the failure of the Government to put pressure on UN 

to end war game on Iraq." 

455. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 

concern about the country's falling into debt trap." 

456. That at the end of the motion, the following be added 
namely:- 

"but regret that the Address has failed to express serious 

concern about the dangerous increase in per capita (foreign 

and internal) debt." 

457. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 

concern about the dangerous move of the Government to 

sell our public assets for a song." 

458. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 

 concern    about    the  Government's    abandoning    long 

established foreign policy of the country." 

459. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 

concern over the on going exploitation of workers and 

employees particularly the workers in unorganised sector." 
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460. That at the end of the motion, the following be added 

namely: - 

"but regret that the Address has failed to express serious 

concern over the reported cases of suicides by the farmers 

due to fall of prices of agricultural produces." 

461. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 

concern over the reported cases of starvation deaths in 

various parts of the country." 

462. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 

concern over the failure of the Government to prevent 

fundamentalist organisations openly defying the laws of the 

land especially in the case of Ayodhya issue." 

463. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express serious 
concern over sharp declination of forest cover in the 
country." 

464. That at the end of the motion, the following be added 
namely:- 

"but regret that the Address has failed to express concern 
over the Government's attempt to privatise the Indian 
Railways by bifurcating Zonal Railways". 

465. That at the end of the motion, the following be added 

namely:- 
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"but regret that the Address has-failed to express concern 
over the Government's failure to contain the insurgency in 
the North-Eastern region." 

466. That at the end of the motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 
over the growing unemployment in the country." 

467. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 

about the growing poverty in the country and the 

Government's failure to evolve a time bound action plan to 

eradicate it." 

468. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 

about the serious situation arising out of the Government's 

failure to streamline the public distribution system in the 

country." 

469. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 
about the "right to work" to be included in the constitution 
as a fundamental right." 

470. That at the end of the motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 

about the Government's failure to formulate a new labour 
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policy to provide employment opportunities round the year 

to all sections of labourers." 

471. That at the end of the motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 
about the Government's failure to initiate proper measures 
for the elimination of child labour in the country." 

472. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express deep 

concern about the continuing incidents of atrocities on 

Scheduled Castes and Scheduled Tribes and the failure of 

the Government to take appropriate steps to stop such 

incidents." 

473. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 

about the growing incidents of attacks on the places of 

worship of the minority communities and the failure of the 

Government to stop such incidents." 

474. That at the end of the motion, the following be added 

namely:- 

"but regret that the Address has failed to express concern 

about the Government's failure to formulate a 

comprehensive scheme for the educational and economic 

development of SC/ST and other backward classes." 

475. That at the end of the motion, the following be added 

namely:- 
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"but regret that there is no mention in the Address about the 

eradication of illiteracy from the country." 

476. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address has failed to express concern 

about the need to control wide-spread land erosion which is 

taking place in Murshidabad, Nadia, Hooghly, Cooch 

Behar, Jalpaiguri and Bardhaman districts of West Bengal." 

SHRI PRANAB MUKHERJEE (West Bengal) : Madam, I move : 

477. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 
inability of the Union Government to contain the growing 
fundamentalism amongst various sections in the society 
leading to social tensions. 

478. That at the end of the Motion, the following be added 
namely: - 

"but regret that the Address fails to mention about the 
inability of the Union Government to prevent rising 
communal conflicts and specially the communal holocaust 
in Gujarat. 

479. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about inability 
of the Union Government to contain the cross border 
terrorism in the State of Jammu & Kashmir aided and 
abated by Pakistan." 
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480. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address fails to mention about the 
inability of the Union Government to initiate the dialogue 
with the elected representatives of the people of Jammu & 
Kashmir along with other organisations in spite of the 
assurances given by the Prime Minister in his Red Fort 
Address on 15th August, 2002." 

481. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the gross 
misuse of POTA in number of cases including detaining a 
person who is a minor (12 years old) despite the solemn 
assurances given to both Houses of Parliament by Union 
Home Minister that POTA will not be misused." 

482. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 
inability of the Union Government to detect and deport a 
large number of illegal migrants entering through porous 
borders of Indo-Bangladesh and taking shelters in different 
parts of the country." 

483. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address fails to mention about Union 

Government to provide proper identity cards to genuine 

Indian citizens so that they are not mistaken as illegal 

migrants from Bangladesh." 
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484. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 
failure of the Government to achieve the targeted rate of 
GDP growth at eight per cent per year in the 1st year of 
Five Year Plan." 

485. That at the end of the Motion, the following be added 

namely- 

"but regret that the Address fails to mention about the 
failure of the Union Government to provide adequate 
budgetary support to augment the developmental outlay 
both at the Centre and at the State Plans for the year 

2002-2003." 

486. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 
failure of the Union Government to utilize huge foreign 
exchange reserve and substantial buffer stock of food-
grains to inject the growth stimulant to Indian economy." 

487. That at the end of the Motion, the following be added 
namely:- 

"but regret that the Address fails to mention about the 
failure of t+ie Union Government to provide adequate 
financial assistance to the State Governments like 
Rajasthan, Madhya Pradesh, Chhattisgarh, Karnataka, etc. 
which have been seriously affected by centuries worst 
drought." 
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488. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 

reckless disinvestment of profit making Central Public 

Sector Enterprises even in core sectors and thus diluting the 

accountability of the Executive to Parliament as most of 

these Central Public Sector Enterprises were established 

out of the resources from the Consolidated Fund of India 

approved by the Parliament." 

489. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address fails to mention about the 

inability of the .Union Government to build up sufficient 

international pressure upon Pakistan to dissuade that State 

from aiding and abating the cross border terrorism." 

490. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 

failure of the Union Government to involve other SAARC 

members to prevail upon Pakistan for creating conducive 

atmosphere for holding the SAARC summit meeting." 

491. That at the end of the Motion, the following be added 

namely:- 

"but regret that the Address fails to mention about the 
failure of the Union Government to mobilize strong public 
opinion amongst non-aligned countries to prevent the 
proposed unilateral action against Iraq by USA." 
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492. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address fails to mention about the 

failure of the Union Government to prevent misuse of 

POTA by some State Governments to farther the partisan 

interests of the ruling parties in those States." 

493. That at the end of the Motion, the following be added 

namely: - 

"but regret that the Address fails to mention about the 
failure of the Union Government to effectively combat the 
W wing extremists who are attempting to establish a 
compact revolutionary zone encompassing parts of Nepal, 
Bihar, Jharkhand, West Bengal, Orissa, Chhattisgarh, 
Andhra Pradesh, Madhya Pradesh and Maharashtra." 

SHRI KAPIL SIBAL : Madam, I move:- 

494. That at the end of the Motion, the following be added 

namely:- 

"but regret that there is no mention in the Address about 
recent reports regarding the misuse of POTA requiring that 
appropriate amendments in POTA be immediately effected 
to prevent its-gross misuse." 

The questions were proposed. 

THE DEPUTY CHAIRMAN: Now, the Motion and the amendments 
moved, are open for discussion. 

THE LEADER OF THE OPPOSITION (DR. MANMOHAN 
SINGH): Madam Deputy Chairperson, I thank the hon. President for the 
Address that he has presented to the Parliament. Before I begin with a 
substantive analysis of the contents of this Address,  I would like to join  my 
other 
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colleagues in paying homage to Smt. Kalpana Chawla and her six fellow 
astronauts, who died in the tragic break-up of Space Shuttle Columbia minutes 
before its touchdown on 1st February, 2003. Kalpana Chawla's exemplary 
courage and determination will continue to inspire our young people for 
generations to come. Madam, I also share the President's sense of joy that the 
people of Jammu and Kashmir in the October elections to the State Assembly, 
replied to the threat of the bullet, with the power of the ballot. I sincerely hope 
that the Central Government will fully cooperate with the Government of 
Jammu & Kashmir in sustaining the process of hope and confidence created by 
the outcome of the free and fair elections, and in meeting the legitimate 
aspirations of the people of Jammu & Kashmir for a life of dignity and self-
respect. Madam, in this context, I welcome the commitment made in para 10 
of the President's Address, which says that the Centre is fully committed to 
working closely with the newly elected Government in Jammu & Kashmir in 
its efforts to bring peace, normalcy and economic development of the State. 
The Prime Minister has announced projects and schemes worth over Rs. 6000 
crores having various aspects of development and security, with a thrust on 
the generation of new employment opportunities for the youth and relief for 
migrants affected by militancy and cross-border shelling. It is my sincere hope 
that these intentions will be translated into concrete action on the ground. 

Madam, as I listened to the President delivering his Address, I felt 
his Address could be divided into three parts. The first one relates to the 
management of the economy; the second relates to the national security 
scenario and how we are meeting the challenge to our national security; and 
the third deals with foreign policy initiatives. In dealing with all these areas, 
the Address does contain some welcome statements of intentions. But I must 
confess to you, Madam, that in my view, the Address is pretty weak when it 
comes to spelling out precise strategies and programmes needed to translate 
these intentions into hard realities. The Address does not indicate that we 
have, in the Government, a firm hand for steering our economy and polity in 
the desired direction. In particular, Madam, the Address indicates a great sense 
of complacency in the ruling astablishment in meeting the grim challenge that 
certain forces which are seeking to communalise our polity pose for the future 
of our country. 

Madam, I now deal with the President's Address in so far as it has a 

bearing on the economy. In his Address, the President has referred to the 
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launching of the Tenth Five Year Plan, which has set the target of eight per 
cent annual average GDP growth, with a companion target of five crore 
additional employment and self-employment opportunities, that is, one crore 
new jobs to be created every year. That our country needs a development 
strategy with an ambitious growth and employment target is unquestionable, 
and if the Government does have such a strategy, we will fully cooperate in 
implementing that strategy. But, Madam, the President's Address does not 
inspire confidence that the policies and programmes, which will facilitate the 
realisation of these ambitious targets are truly in place. Why do I say this? 
This Government has been in office now for nearly five years. And what is its 
record? In the last five years that the BJP-led Government has been in office 
at the Centre, there has been a decline in the growth-rate of national income, 
the growth-rate of industrial production, the growth-rate of agricultural 
production, as well as the growth-rate of employment, compared with the 
preceding five years. The rate of growth of GDP in the Ninth Five Year Plan, 
which ended last year, has been no more than 5 to 5.25 per cent. In the year 
2002-2003, which happens to be the first year of the Tenth Five Year Plan, 
the projected growth rate by the CSO is no more than 4.4 per cent as against 
the Plan target of eight per cent. Our per capita agricultural output has fallen 
since 1998. Despite all the claims made in the President's Address for this 
Government's solicitude for our farmers, the harsh reality is that our per 
capita agricultural output has fallen since 1998. That happens to be the period 
over which this ruling dispensation has presided over our country's destiny. 

Savings and investment rates in our economy reached a peak in 
1995-96, which was the last year of the Congress Government. Since then, 
there has been a declining tendency. What is more worrisome, and which is 
crucial for realising the type of intentions that are contained in the President's 
Address, to which I will refer a little later, is we need a high rate of savings in 
the public sector. What is the reality? In the year 1995-96, the public sector 
savings rate was 1.7 per cent of our GDP. The public sector savings rate is, 
now, negative by 1.7 per cent. There was a deterioration of full 3.5 per cent of 
our GDP in the last five years. As a result, Madam, both the fiscal and 
revenue deficits of the Centre and the States have increased sharply in the last 
five years. These deficits are, now, back to 1990-91 level, i.e., a year before 
the reform process began. 
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The public sector expenditure on infrastructure and rural 
development, as a proportion of GDP, has declined after 1995-96, and this 
has not been compensated by a rise in private investment. The inconsistent 
policies pursued by the present Government have given rise to a high degree 
of uncertainty which has adversely affected the climate for enterprise. The 
fiscal policy pursued by the BJP Government has changed directions every 
year. Year after year, there have been reversals and changes in tax policies. 
There has been no medium term or long-run thinking when it comes to tax 
policies. Tax revenues have been overestimated year after year. 

Disinvestment policies - and I say this with all respect to my 
distinguished friend, Shri Arun Shourie, - and the regulatory regimes 
established in sectors such as telecommunications have lacked transparency, 
consistency and clarity, and have sought to promote a type of crony 
capitalism, rather than build a dynamic and competitive economy. 

Madam, stock markets have been characterized by destabilizing 
speculation which we have never seen before. The primary market is, 
virtually, dead, and it is dead for the last five years. The financial institutions 
like the UTI, in which over two crores of investors have reposed faith, have 
been grossly mismanaged, bringing distress to millions of small investors, 
senior citizens, widows, orphans and pensioners. 

Madam, the communalisation of our polity and the freedom given 
by this Government to the VHP and the Bajrang Dal to spread communal 
hatred in various parts of the country has further promoted a climate not 
conducive to the growth of investment. Infrastructure investments, with the 
possible exception of roads, have languished. The power sector reforms, 
which the President's Address talks about, as Dr. Singhvi has mentioned, are 
languishing. They have failed to take off. The losses of the State Electricity 
Boards are now more than six times what they were in the year 1990-91. 
Therefore, Madam, it should not be surprising that despite record food and 
foreign exchange reserves and a low inflation rate, there is, today, an 
investment famine in our country. Unless savings and investment rates go up 
to 30-32 per cent of our GDP, as rightly Shri Pranab Mukherjee mentioned 
this morning, the growth rate of the economy cannot be raised to eight per 
cent. And yet, I note with regret that the policies being pursued by the 
Government give us no confidence that we will be able to 
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raise the medium-term growth rate of the economy much above 5.5 to 6 per 
cent per annum. 

Madam, the President's Address mentions that the Tenth Plan is not 
merely a Resources Plan but also a Reforms Programme. But judging by its 
performance in the last five years, this Government does not seem to have a 
credible programme either for raising resources or for pursuing the reform 
agenda. Therefore, I do not share the assertion made in paragraph 16 of the 
President's Address that the Government has a coherent and well-integrated 
strategy for boosting economic growth. 

Madam, the President's Address refers to "Vision - 2020" to which a 
reference was also made by my esteemed friend and colleague, Dr. Singhvi, 
when he spoke this morning. "Vision - 2020" seeks to provide, as mentioned 
in the President's Address, Urban Amenities in Rural Areas. In this context, 
four critical connectivities are mentioned - Physical Connectivity, Electronic 
Connectivity, Knowledge Connectivity and Market Connectivity. These are 
noble goals; we have no quarrel with them. But how will they be the 
financed? Most State Governments which have the primary responsibility in 
these areas are starved of resources and, without a major debt restructuring 
exercise, they will not be able to find resources for investment in rural 
infrastructure. Investment in rural infrastructure, despite all tall talks, year 
after year, has languished in the last five years. A situation in which, as I 
mentioned earlier, per capita agricultural output is declining for the last five 
years is hardly conducive; it is hardly consistent with the rosy picture sought 
to be depicted in the President's Address. 

The President's Address talks about revitalisation of agricultural 
credit, and one of our colleagues who spoke before me, Shri Pradhan, 
mentioned about the experience of the Kisan Cards. Yet, the macro reality is 
that the target of 18 per cent, which we have set for bank credit for 
agriculture, remains unfulfilled. The harsh, true thing, today, is the interest 
rates that banks charge for lending money, for luxuries like motor cars and 
refrigerators are much lower than the rate that farmers are charged when they 
want to invest in agriculture. This is an indication of the perversities of the 
priorities that prevail in our country. And, yet, we say that farmers' interest is 
uppermost in our mind! 
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Madam, I have referred to the sad state of the power system in our 
country and, if the State Electricity Boards continue to lose, year after year, 
Rs. 25,000 crores, it is merely a wishful thinking to say that by the year 2007, 
we will be able to electrify all villages in our country. In the same way, the 
President's Address talks of universalisation of access to education and 
health. Yet, I submit, Madam, that given the state of public finances in most 
of our States, this is, in the language of Dr. Johnson, 'the triumph of hope 
over experience'. Acute resource shortage is leading State after State to opt 
for a sub-standard, single-teacher, primary school system. The primary health 
care system, because of severe resource shortages, is largely dysfunctional in 
most parts of our country. Thus, Madam, unless credible strategies are 
adopted to raise public expenditure on education, from 3.5 per cent of GDP to 
6 per cent of GDP and that on public health from 0.8 per cent of GDP to at 
least 2 per cent of GDP, the promises made in the President's Address or in 
the Vision-2020 statement will remain mere paper promises. 

Madam, we have discussed in this House several times the issues 
relating to the drought. It is paradoxical that there should be starvation deaths 
at a time when the country has bulging and unmanageable food stocks in its 
reserves. Some of the State Governments have been saying that the Central 
Government has not come to their rescue, to the degree it had the obligation, 
as well as resources, to come to their rescue. The Address does mention the 
setting up of a Committee for management of drought under the Deputy 
Prime Minister. Madam, in a federal polity, in which the Government at the 
Centre and the Governments in the States may not belong to the same parties, 
I believe it is not sufficient to have merely a Cabinet Sub-Committee to 
monitor the expenditure and management of the drought. I believe, Madam, it 
is necessary for Parliament to set up a Standing Committee to monitor the 
management of natural disasters, including both droughts and floods, so that 
all segments of our population should have sufficient confidence that political 
differences will not stand in the way of the needy being helped to the utmost 
extent possible. 

Madam, I now deal with some issues of national security. In para 7, 
page 3 of the Address, it is stated "National security is a matter of highest 
priority for my Government. After the December 13 attack on our Parliament 
by Pakistan-based terrorists, we were constrained to deploy our 
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troops along the international border. This decision achieved its purpose of 
showing both our firmness and our self-restraint in dealing with our hostile 
neighbour. In October last year, the Government, after careful deliberation, 
decided to strategically re-deploy the Armed Forces from their positions. This 
was done without compromising on their capacity to respond decisively to 
any emergency, and without lowering their vigil in Jammu and Kashmir." 
Madam, on the same page, in paragraph 9, it is further stated "Continued 
incidents of cross-border terrorism in 2002 again demonstrate that the chief 
threat to our internal security is external." The adversary is unwilling to give 
up its anti-India stand. "The assurances given by Pakistan, on the issue of 
cross-border terrorism, have remained unfulfilled; the infrastructure of 
terrorist groups remains intact in Pakistan. The funding of terrorist groups 
continues." This is all contained in the President's Address. Madam, I 
respectfully ask: If this is the end result, if there is no improvement in 
checking the cross-border terrorism, if there is no change in the evil designs 
of Pakistan, then what are the gains that the Government is talking about, 
which have arisen out of the forward mobilisation of our troops along the 
international borders for such a long period of time and subsequent 
redeployment ? Was this expenditure worthwhile? What were the objectives? 
How far have these objectives been realised? Indeed, cynics are bound to say 
that the basic purpose was to manipulate domestic political processes for 
partisan purposes. The mobilisation exercise has been criticised even by 
respected defence analysts including General V.P. Mallik. Therefore, I hope 
that when the Prime Minister replies to the debate, he will enlighten the 
House as to what are precisely the gains that the Government thinks we have 
registered through this act of forward mobilisation. 

Madam, if we are worried about external security, why is the 
Defence Budget being so mismanaged as it has been mismanaged in the last 
three or four years? The Government has levied a surcharge on taxes to 
mobilise resources for defence. The people of India have been willing to bear 
this burden for the sake of the country's defence. But, what is the 
Government's record in spending that money which this Parliament has 
allocated for national defence? In the year 2000-01, the Budget allocation for 
Defence was Rs.58.587 crores. The actual expenditure was Rs.4,000 crores 
short, that is, Rs.54,460 crores. In the year 2001-02, the Defence allocation 
was Rs.62,000 crores. The actual expenditure was Rs.57,ooo crores.    During 
the current year, as reported in the Business Standard of 
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yesterday, the Budget allocation is Rs.65,000 crores, and of this Rs.10,000 
crores will remain unspent. The truth, Madam, is that despite all this tall talks 
of being concerned about the national security, there is a total absence of 
long-term strategic thinking about defence preparedness. Ad hocism is the 
norm, when it comes to defence purchases. The fate of AJT is an indication of 
the chaos that prevails in the defence management of our country. 

Madam, the Tehelka tapes have revealed the sordid deals that have 
great implications for our national security. In this context, I would like to 
draw your attention, Madam, to an item which appeared in The Statesman of 
yesterday, which said, "Special Israeli ground sensors given to the Security 
Forces in Jammu and Kashmir have failed. As a result, the BSF posted at the 
international border and the Army at the Line of Control are finding it 
difficult to check the increase in the cross-border terrorism. The imported 
sensors have failed, senior BSF and Army officers said, because they cannot 
function very well in topographical conditions in Jammu and Kashmir. The 
sensors were tailor-made for Israel, which is situated on a desert, where 
ground sensors are very useful. But the border areas in Jammu and Kashmir 
are very different and comprise deep gorges, ravines, forests and streams, the 
officers said". 

Madam, this is one indication of the casualness in selecting the 
defence equipment and, yet, the Government wants to believe that national 
security is its top priority. The defence management system is in bad shape. 
The whole matter was reviewed after the Kargil war. Now, we know that 
certain parts of that Report, particularly, with regard to the management of 
the intelligence system, have not been released. They have been withheld. 
Well, I recognise the reasons. But this House is entitled to an assurance that 
the country is getting the worth for the expenditure that this Parliament 
allocates for national security and defence. 

Madam, I believe that the time has come when this Parliament 
should have a Standing Committee dealing specifically with matters relating 
to national security and assessment of our intelligence. This is essential so 
that our people should have the satisfaction that we, as Members of 
Parliament, are doing our very best to- ensure that the money, which the 
Parliament allocates - which the people of this country pay - is serving a 
worthwhile national purpose. 
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Madam, dealing with the national security in paragraph 12 on page 
4, the address talks of increased allocations for the modernisation of the 
police forces. I welcome that. But allocations and the progress of spending 
can be appraised only in the framework of a medium-term plan for the 
modernization of the police forces in the country as a whole. And, therefore, 
I suggest that the Government should come forward with a medium-term plan 
for modernizing the police forces so that Parliament can appraise and assess 
as to where we are moving with regard to the objectives of modernizing the 
police forces in our country. 

Madam, in the context of national security, the Deputy Prime 
Minister has recently been ringing alarm bells about the massive inflow of 
illegal migrants from Bangladesh. We are not a party, which wants, in any 
way, to encourage the flow of illegal migrants. But, I hope that what the 
Deputy Prime Minister says is not merely a part of propaganda for partisan 
political purposes. The Government should tell us about the progress made in 
the last five years in strengthening the border management system. In 
particular, I would like to know from the Government about the progress of 
border fencing project. What has happened? The pace of progress would be a 
very concrete indicator of this Government's willingness to stop this inflow 
of migrants from Bangladesh. 

In the same way, Madam, in paragraph 14 on page 5, the Address 
says, "We must resolve to ensure that communal violence is never repeated 
in any part of our country. The Government remains committed to 
secularism." Madam, can we expect these statements as valid statements of 
Government's true intentions.   I wish it were so. 

In particular, the way the VHP, the Bajrang Dal in U.P., Rajasthan 
and Madhya Pradesh are now fanning communal hatred and discord does not 
suggest that the ruling establishment is serious about promoting communal 
harmony. The way that the Government and the BJP have been cynically 
exploiting the Ayodhya dispute year after year for partisan political purposes 
suggests that this Government's commitment to the promotion communal 
harmony is not even skin deep. 

Madam, while dealing with national security, we must take note of 
the growing unrest in the entire tribal belt of India. The President's Address 
talks of separating the National Commission for Scheduled Castes and 
Scheduled Tribes  and having a separate Commission for Scheduled Tribes. 
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But this is tokenism. The problem is deep-rooted, and it is growing in 
intensity. And if not checked, this growing tribal unrest can be a major source 
of destabilising our polity and our economy in years to come because tribal 
areas happen to be those where the bulk of India's mineral wealth is located. It 
is, therefore, not enough to set up a separate Commission for Scheduled 
Tribes. It is necessary to go deep into the causes of growing unrest in tribal 
areas and identify factors responsible for it. As we all know, a great deal of 
unrest arises out of the forest management relations. This is a matter which 
has to be gone in depth if this unrest in the Tribal areas of our country is not 
to become a major problem in years to come. 

The Government had enacted POTA with great fanfare. By now, we 
all know how POTA is being misused by the Uttar Pradesh Government to 
settle political scores. Today a newspaper carried a news item-which says 
children of the age of 12 years are also being arrested under POTA. Madam, 
the Central Government cannot wish away its responsibility for ensuring that 
POTA is not misused. We -must and this Parliament, in its wisdom, must find 
effective mechanisms to ensure that the solemn assurances that were given to 
Parliament by this Government, are indeed honoured in letter and spirit. 

Madam, I have already talked about the national intelligence system. 
The post-Kargil Group of Ministers' report pertaining to intelligence, as I said 
earlier, remains classified and there is no firm indication that the basic system 
has been indeed reformed and the weaknesses and deficiencies which came to 
notice at the time of the Kargil war have been indeed attended to. As I said 
earlier, I suggest that there should be a Parliamentary Committee to look into 
the national security as well as the assessment of our intelligence system on a 
holistic basis. 

Madam, I now come to a few issues dealing with our foreign policy. 
While appraising our policy, nothing in my view is more crucial than our 
relations with our neighbours. These, I note with great regret, are in, a 
particularly bad shape, more so in the recent years. This Government has a 
consistent record of mishandling our relations with Pakistan. Ad hoc short-
termism   has been the guiding principle right from the Lahore bus trip which 
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landed in Kargil and the ill-planned Agra Summit which gave General 
Musharraf the international respectability which he lacked until then. We 
have supported the Government in countering Pakistan-sponsored terrorism. 
Yet, as I mentioned earlier, there has been no visible gain from forward 
deployment of our Armed Forces along the border for a prolonged period. 
The Government must enlighten us about the gains that accrued. 

We agree with the Government that we must deal firmly with 
Pakistan-sponsored terrorism. But if our policy is that we will not talk to 
Pakistan until it ends all cross-border terrorism, then why did the Prime 
Minister go to Lahore and why was General Musharraf invited to Agra? It is 
the inconsistent approach of this Government which in my view has led 
Pakistan to believe that India can be pressurised on fundamentals. While we 
must remain firm in our resolve to deal effectively with Pakistan-sponsored 
terrorism, we believe reducing diplomatic contacts between the two countries 
is a counter-productive exercise. It is well-known that even at the height of 
the Cuban Missile crisis, the US and the USSR maintained contacts at the 
highest level. The fact that India and Pakistan are both now nuclear powers, 
makes it imperative that diplomatic channels are kept open all the time 
between the two countries. 

We also believe that whatever our differences with the Government 
of Pakistan are, it is not wise to curtail contacts between the civil societies of 
the two countries. 

With Bangladesh too, Madam, our relations have sunk to an all-time 
low. We cannot permit illegal migration to flourish. But, the problem has to 
be resolved in a spirit of jnutual goodwill and co-operation. We must not 
forget that Bangladesh today provides a very lucrative market for a large 
number of Indian products. We have today a huge trade surplus with 
Bangladesh and, therefore, maintenance of close and cordial relation with 
Bangladesh is a matter of high national priority. So, whenever differences 
arise, they must be resolved in a spirit of mutual'goodwill and co-operation. 

Madam, I notice that even with Nepal and Sri Lanka, a cold wind 
seems to be blowing in our relations with these countries. The Maoist 
insurgency in Nepal poses a threat not only to Nepal but to India as well and, 
therefore, we must co-operate with the Government of Nepal to find a 
solution to this grave problem. Dr. Singhvi. this morning, referred to the 
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SAARC and the President's Address also says, "India's commitment to 
SAARC as an engine for economic integration and equitable development in 
the region remains undiluted." Madam, I wish this were indeed the reality. 
The sad truth is that the SAARC process today stands stalled despite whatever 
may have been said in the President's Address. The harsh truth is that nothing 
much is happening to implement the ambitious SAARC agenda outlined in the 
Kathmandu Summit. I believe, Madam, that India should take a more 
proactive interest to promote co-operation in the SAARC region. If 
multilateral co-operation through the mechanism of SAARC gets stalled 
because of the strained Indo-Pakistan relations, then, at least, let us take 
adequate bilateral initiative to promote co-operation with our other 
neighbours. The present stalemate is not something, which is consistent with 
our long-term interest or in the interest of South Asia as a whole. 

Finally, Madam, what is happening in Iraq and the gathering war 
clouds in West Asia are a matter of deepest concern to our people. It is our 
fervent hope that war can be avoided, that Iraq sincerely co-operates with the 
United Nations in peaceful disarmament, that this is followed by the removal 
of sanctions which have hurt the people of Iraq so much. We sincerely believe 
that the United Nations must play a decisive role in bringing about a peaceful 
resolution of all outstanding issues in this region and that unilateral action has 
to be avoided. 

Madam, these are some of the concerns that we feel should be 
considered by the Government as it deals with the challenges that our 
economy and our polity face. Madam, as we enter the 21sl century, we face 
enormous challenges as well as opportunities. India has the required human 
and material resources to emerge as a front-ranking nation in the world. The 
21st century indeed can be India's century. As a minimum working together, 
we can certainly hope to eradicate mass poverty, ignorance and disease which 
still afflict millions and millions of people in our country. But, Madam, for that 
vision to be realised, nothing is more important, in my view, than creating an 
atmosphere for togetherness, which Dr. Singhvi mentioned so eloquently in 
his speech and to strengthen in every possible way the unity and cohesiveness 
of the Indian people. 

This unity, I regret to note, is now being endangered by attempts to 
communalise our polity and to use religious identities not to promote a 
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culture of tolerance but to spread hatred and violence and to mobilise people 
for partisan political objectives. If these attempts succeed, the country will 
remain mired in primitive tribal animosities, and the noble vision of India as a 
major power house of the world economy will become made a mere dream. It 
is our solemn obligation to realise that a great catastrophe awaits our people if 
the climate of hatred and mistrust, which is deliberately being fostered for 
narrow partisan political parties, is allowed to gather momentum. The 
Congress (I) party is willing to make any sacrifice and pay any price to 
counter and combat these divisive and disruptive forces. We shall remain 
steadfast in our commitment to the noble vision and the ideals upheld by the 
founding fathers of our Republic and to build an India of their dreams, an 
India of which our children and grand children will be truly proud. 

Thank you. 

THE DEPUTY CHAIRMAN:    Shri S. Ramachandran Pillai. 

DR. L.M. SINGHVI: Madam, may I seek one clarification from the 
distinguished Leader of the Opposition? Is the Congress (I) party prepared to 
condemn the recent dastardly attack in Madhya Pradesh by one of its wings, 
and whether it could join in enacting a constitutional ban on cow slaughter? 

DR. MANMOHAN SINGH: Madam, we will deal with this issue at 
the appropriate time. This is not an issue covered in the President's Address. 

SHRI KAPJL SIBAL: 1 would also like to seek a clarification from 
Mr. Singhvi as to whether they would join us in attacking Mr. Tagodia and 
for what happened in Gujarat.   Would you join us in doing that? 

THE DEPUTY CHAIRMAN: Now, we are not discussing 
that..(Interruptions)... I must remind the hon. Members that it is not 3 
debate. It is only the Motion of Thanks on which we are speaking. We 
cannot question each other. Then, the discussion will go wayward, and the 
President will never receive his reply. Now, Shri S. Ramachandran 
Pillai.. (Interruptions)... Allow Shri Ramachandran Pillai to 
speak..(Interruptions)... Please co-operate with me. Please have peace in the 
House. 

275 



RAJYA    SABHA [20 February, 2003] 

SHRI S. RAMACHANDRAN PILLAI : Madam, thank you for 
giving me this opportunity to take part in this great debate. I carefully heard 
the speech of the Mover of the debate on the Motion of Thanks on the 
President's Address and the speech of the next speaker. I regret to say that 
their eloquent advocacy failed to convince me of the correctness of the 
approaches of the Government. 

At the outset of my intervention, I may be allowed to say something 
about the format of the President's Address. Without showing any disrespect 
to President, I may be allowed to say this. A major part of the President's 
Address was a compendium of the performance of the various Departments. 
Had the Government taken care to explain to us the broad parameters of the 
policies of the Government with regard to various issues, that would have 
given us an opportunity to examine them, to appreciate them and to formulate 
our views concretely on such matters. Madam, I have three basic criticisms 
about the content of the Presidential Address. First, the Presidential Address 
failed to tackle certain basic and fundamental issues. My second objection is, 
it tried to touch certain issues, but in a very cursory manner. My third 
criticism is, though I agree, the Presidential Address tackles certain issues, but 
the basic approach is adverse to the interest of the people and to the interest 
.of the country. One of my major criticisms is that the Presidential Address 
ignored the sad plight of the urban majority of the population in this country. 
They are affected by poverty and unemployment. They are living in the 
backward parts of the country and the unevenness in growth is growing. Of 
course, the debate is going on about the number of people living Below the 
Poverty Line, whether it is 260 million or not, I am not going into that 
question at present. But certainly, we will get an opportunity when we discuss 
about poverty, separately. The Presidential Address itself admits that the 
people living Below the Poverty Line will come to the tune of 26 crores. Why 
this is happening? After more than 50 years of Independence, why have we 
failed to tackle these important issues? Madam, not only this, unemployment 
is also growing. The Government is not giving us data regarding the number 
of people who are unemployed in this country. Many studies are there. It is 
estimated that the number of registered unemployed people is about 4 crores. 
And as per the sample survey, the number of unemployed people in the rural 
areas is 8 crores. So, about 12 crores of people are unemployed in this 
country. There are also a lot of debates going on, but I am not going into that 
particular aspect of the matter.   Why have we failed to solve 
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this problem of unemployment? There is another issue, I agree that many a 
people living Below the Poverty Line are coming out of poverty, but it is also 
a fact that a section of the people who are living Above the Poverty Line are 
going down to the level of Below the Poverty Line. Why this is happening? 
Why have they failed to tackle this important issue? It is also a fact that 
certain parts of our country which are advanced, are becoming more advanced 
and which are backward are becoming more backward. Why this kind of 
unevenness is prevailing there? Why sectoral unevenness is growing? 

It is also a fact that because of poverty, unemployment and 
backwardness, a considerable portion of our population, living in different 
parts of the country, is migrating from one place to another. This also has a lot 
of economic and social consequences; very serious adverse consequences are 
there. Why are these things happening in our country? Of course, the 
President's Address speaks about the rate of growth of the GDP. It says that 
the Tenth Five Year Plan would be able to achieve 8% growth in GDP. I am 
not going into the question whether we will be able to achieve it or not. 
Certainly, we are going to discuss this matter, when we take up the Tenth Plan 
for discussion. The main issue that we should address is how we should tackle 
the issue of poverty, how we should tackle the issue of unemployment and 
backwardness in this country. If we do not address these issues, I feel it is 
meaningless whether we are able to achieve 8% or 7% or 6% or even 10%. 
The main aim should be to solve the problems of a considerable section of our 
population. There is no doubt that we have had achievements in various fields 
during the post-Independence period. But the wealth that we have created 
during this period has not solved these major issues. Why have we failed? I 
feel it is because of certain defects in our development strategy that we have 
pursued during the post- Independence period. Actually, the development 
policy that we have pursued, is no doubt a capitalist development policy 
based on the interests of the richer sections. It is because of that that we have 
not been able to solve the problems of poverty, unemployment and the 
problem of backwardness. So, we need a new development strategy and a 
strategy based on the interests of the overwhelming majority of the population 
of our country and the poorer sections of this country. Without that, these 
problems cannot be solved. We have been pursuing a policy since 1991 - the 
policy of reforms, the policy based on liberalisation, privatisation  and 
globalisation.     Actually,  these new sets of polices  are 
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aggravating the problems that we are facing in our country. The poorer 
sections are adversely affected because of these policies. Sir, look at the 
agrarian situation. The Leader of the Opposition has already explained this 
situation here. The present set of policies are not helping in increasing the 
productivity and production in agriculture. If we compare the pre-reforms 
period with the post-reforms period, it shows that the rate of growth has 
declined during the post-reforms period. The Planning Commission has made 
a detailed study, in the Mid-Term Appraisal of the Ninth Five-Year Plan, 
about the growth trends during the pre-reforms period and the growth trends 
during the post-reforms period. I may be allowed to read a portion from that 
Report. "During the 90s - 1989-90 to 1998-99 - the growth rate of production 
of both foodgrains and non-foodgrains, taken together, has declined to 2.35 
per cent per annum from 3.72 per cent per annum. During the 80s - 1979-80 
to 1989-90 - the decline in the rate of growth of foodgrains was sharper  - 
from 3.54 per cent to 1.8O per cent per annum". 

Even for the milk and egg sector, which had led the growth pattern 
in the eighties', there was a decline in the nineties', although not as severe as 
for foodgrains." When the new set of policies were introduced, were initiated, 
it was explained that the new set of policies is going to help to attract more 
investments in agriculture, that will increase productivity and production, but 
the reverse is happening. Sir, the reverse is happening, the rate of growth is 
declining. 

There is also a mention in the President's Address about the credit 
facilities. The Leader of the Opposition has already explained about that. It is 
a fact. Our experience is, there is a shrinkage of institutional credit facilities in 
the rural countryside. In accounts; yes, there is an increase, but in reality, the 
poorer sections, who constitute the overwhelming majority, are not getting the 
institutional credit facilities. Now a new set of moneylenders are coming into 
rural countryside; they are exploiting the poorer sections; they are fleecing the 
poorer sections. Many of the suicides are taking place in the rural countryside 
because of the exploitation of the moneylenders. Why is this happening? 
Despite the tall talk about increasing the amount -of credit facilities, it is not 
really happening. The Leader of the Opposition has already explained the 
very same, because the President's Address is giving an entirely different 
picture, from what was explained by the PJanning Commission in the Mid-
term Appraisal of the Ninth Five Year Plan. There also,   I  would  like to 
quote a particular paragraph about this particular 
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aspect. "According to RBI Report on trends and progress in banking, 1998-
99, the relative share of agricultural credit in the net bank credit stood at 12.8 
per cent in March, 1997 and 11.7 per cent in March, 1998 as well as in 
March, 1999. As against the target of 40 per cent for priority sector lending 
by banks, the sub-target for agriculture has been fixed at 18 per cent. The 
declining share of agriculture in the net bank credit against 18 per cent target, 
under priority lending, is a matter of concern. More credit needs to flow to 
agriculture for providing timely and adequate credit under simplified 
procedures to farmers for increasing agricultural production and 
productivity." 

Sir, there is a mention about the Kisan Credit Cards, here in this 
President's Address. Yes, a small section has been given that benefit. There 
also, you can see the voice of the rich section. The poorer sections are not 
getting the benefits. Only the rich sections are reaping the benefits. So, how to 
cater to the needs of the poorer sections, that is the most important issue. 

There is a mention here that the Government has taken a decision to 
increase investments in irrigation. Sir, it is because of the new set of policies, 
the Government is retreating from all economic affairs, the Government is not 
making more investments in irrigation, not making more investments in 
power, not making more investments in science and technology, not making 
more investments in infrastructure facilities. Because of this, the agricultural 
production is not picking up; because of this, the poorer sections are mostly 
affected by that. Now, there is a mention in the President's Address that the 
Government is thinking of increasing more public investments. When the 
Government introduced this new set of policies, we pointed out that it is the 
public investments, more and more public investments, that attracted the 
private investment also. If there is decline in public investments, definitely, 
there will be decline in private investments also. Now, the Government is 
thinking. But it should not be confined only to the irrigation and irrigation 
alone. It should be expanded to expanding power facilities, expanding more 
investment in science and technology. Of course, because of our laboratories, 
because of our scientists, the high yielding varieties of seeds helped us in 
increasing the wheat production, helped us in increasing paddy production, 
helped us in increasing cane production and helped us in increasing the 
production of many other crops.   If you look at the investment in science and 
technology, 
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there is a decline.   This is also affecting.   So, it should not be confined to 
irrigation and irrigation alone.   It should be expanded to other areas also. 

Sir, there is no mention about agricultural workers in the whole 
Presidential Address. They are the most exploited section in our society. They 
are suffering. Their workdays are declining. Their real wages are declining. 
There are various reasons for that. Shift from foodgrains to cash crops is one 
important aspect. The present trend more capital intensive agriculture is 
another aspect. The introduction of machinery in agriculture is taking place in 
a bigger way. All these things and many other reasons are there for the 
declining trend of the workdays and the real wages of the workers. The 
Government is not coming forward to protect the interests of the workers. 
Earlier the Government declared that they would bring forward a new 
legislation, a comprehensive Central legislation to take care of their interests, 
fixing the minimum wages and providing them social security measures. The 
Government is not coming forward. So, the Government is not taking care of 
the downtrodden sections of our society. There is no approach to address 
these problems. That is the tragedy of the country in the present situation. If 
you look at the industrial sector, the industrial sector is also not picking up. 
The cottage industries are in crisis, the handicraft sector is in crisis and the 
small and medium industries are in crisis because of the import of 
commodities from outside and because of the penetration of more and more 
multinationals and more capital-intensive industries. These sectors are facing 
difficulties. The privatisation policies are creating problems throwing many 
thousands unemployed. There is a mention in the Presidential Address in 
paragraph 42 that the Government is discussing about the Second National 
Labour Commission on Labour. I would like to quote that particular 
paragraph from the Presidential Address, "The Second Labour Commission 
on Labour has given a comprehensive report covering wide range of labour 
issues. Its specific recommendations are being discussed with various 
stakeholders." This is not a fact, Sir. This matter was discussed at the Indian 
Labour Conference in September last year. Then the Government assured the 
entire labour, the trade union leaders that the Government would discuss the 
Second Labour Commission Report with the trade unions and after that 
discussion they would come before the Parliament for enacting certain 
legislation. They have not discussed this issue so far. An entirely different 
picture is being portrayed here. That is not the fact. TheVe is also a mention 
about the Provident Fund.    Under the Employees' Provident Fund Scheme 
which benefits 3.17 
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crore subscribers, a novel programme to reduce claim settlement time from 
30 days to one or two days has been introduced. But what is the reality? Why 
do you portray an entirely different picture than the reality? What is really 
happening is that the interest rate on the Provident Fund has been reduced by 
the Government from 12 to 9.5 per cent. This is some sort of a retirement 
benefit for the workers. The Government has reduced it! What is the amount 
of loss sustained by the workers due to reduction of one per cent interest? 
The reduction is estimated to be to the tune of Rs. 2,500 crores. So, on the 
one hand, there is a decline in the amount of money that the workers are 
getting. There is a reduction of money to the tune of Rs. 6,000 crores because 
of the reduction in the rate of interest introduced by the Government. On the 
other, the Government is saying. 'Oh, we have reduced from three months to 
two days.' Explain to the country. The people cannot be confused. These 
gimmicks in such declarations cannot hoodwink the people. The reality is 
this. Not only that, the Government is thinking of introducing certain 
legislations curbing the trade union rights of the workers in this country. The 
Government is trying to introduce the hire-and-fire policy. The Government 
is trying to take away the right of the workers to organise themselves and also 
their right of a collective bargaining. The Government is also not activising the 
Tripartite Consultation System. There are thirty-five Tripartite Consultative 
Committees. The Government has not convened any meeting. Sir, only five 
or six or seven meetings were held during the last one year. So, the 
Government is determined to make a big attempt on the workers in this 
country. Of course, they will try to resist such attacks. All the trade unions in 
this country have taken a decision to organise a demonstration on 26m of this 
month. 

There are certain references on the Foreign Policy position of the 
Government in this Address. Some aspects have been mentioned by the hon. 
Leader of the Opposition. But, many other paragraphs have dealt with certain 
other aspects. But, what is the overall assessment of the Government on the 
existing world situation? What is the long-term perspective of the 
Government? How is the Government trying to proceed further? What are the 
short-term measures that the Government is going to take to tackle the 
emerging world situation? According to us, the emerging world situation is a 
very, very dangerous one. According to us, the major threat emerging is the 
threat of American imperialism. They have attained the military superiority.    
They have very sophisticated nuclear weapons at 
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their disposal. They also have a very sophisticated delivery system and are 
trying to perfect it through their National Missile Defence System. They want 
to take these arms to the outer space. Sir, such attempts are taking place. And, 
they have the National Security Strategy Document. Of course, now, it is a 
public document. In the Document, they have said, "Yes. We have been able 
to attain the superiority in arms and we will not allow any country to catch up 
with that. If anybody tries to catch up with us, we try to pre-empt it by using 
force." Sir, American imperialism is trying to make use of their military 
superiority to establish their domination on the economic life of other 
countries and on the political life of other countries. That is the major threat 
emerging in this world. How is the Government going to react to this 
emerging threat in this world? 

There is a casual reference on Iraq in this document. The present Iraq 
situation is the reflection of American aggression. America first said, "We 
need a regime change there." What right has America got to change the 
regime there? The American President went to the United Nations and 
threatened it to fall in line with American aggression, and if it did not accept, 
the USA will go ahead. The United Nations passed a resolution and sent a 
Team of Inspectors to Iraq. But they did not find anything there. Now, 
America says, "Whatever be their findings, we will go ahead with our 
programme." It will have very, very serious repercussions on the economy, on 
the life of the country. We are facing very serious difficulties. The oil prices 
will shoot up. Many Indians are working in the Gulf countries. They will have 
to flee away from there. But these are not the only adverse affects. If America 
succeeds in its attempt, the emerging world would be a very, very dangerous 
place to live in. Our sovereignty will be impaired; our hard-won 
independence will be impaired. They will be the dictators, and will dictate 
what policies other countries should follow. We are failing in the WTO 
negotiations. How America is trying to influence the WTO? How America is 
trying to influence other countries? They try to browbeat others. How is the 
Government going to react to this emerging dangerous situation? A new 
approach is required. We have to build bridges with other countries. The 
entire world is resisting the American aggression. Last week, about 600-700 
cities have risen against American imperialism. The demonstrations are taking 
place. Millions and millions are taking part in those demonstrations. Their 
own allies are coming to resist America. But our Government is keeping 
silent. The Government is not coming forward. I am not going into the other 
details with regard to the Iraq issue.    If we 
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discuss it separately, we will be able to go into all these aspects in detail. So, 
the Government should explain to us as to what is its attitude. 

There is a very casual reference about the 'non-proliferation'. 
Pakistan is helping People's Democratic Republic of Korea. Many other 
countries have double standards. The question is, how can our interests be 
protected? Non-proliferation alone cannot protect our interests. When India 
made nuclear tests, America and many other countries exploded. We disagree 
with that. That is a wrong decision. That facilitated our isolation among Non-
Aligned countries. Of course, that is entirely a different matter. I am not 
going into those details. But how can our interests be protected in the present 
world? We will have to take the issue of disarmament issue. We have to 
stage; we have to rally other countries behind us. Disarmament of major 
nuclear powers will help us to protect our national interests, our independence, 
our polices because in the emerging world, we cannot pursue our policies. 
America is going to dictate. So, we should take up these issues and should try 
to rally other countries for disarmament of major nuclear powers. 

The Leader of the Opposition has already explained the attitude of 
the Government with regard to protecting the secular polity of our country. 
How are they going to deal with this Ayodhya issue? The Government has 
now taken a more partisan attitude, and the Government is surrendering to 
communal fanatism more than in the past. I have with me the speech made by 
the President on 25,n February, 2002. I quote, " The Government of India, 
being the statutory receiver, is duty bound to maintain the status quo at the 
disputed site in Ayodhya. It will also ensure that all necessary measures will 
be taken to ensure the preservation of law and order." This statement has to 
be viewed in the background of the Supreme Court's decision taken in 1994. I 
am reading a relevant portion from the Supreme Court judgement reported in 
(1994) 6 SCC page 360, Para 49. I quote, "...The justification given for 
acquisition of the larger area including the property respecting which title is 
not disputed, is that the same is necessary to ensure that the final outcome of 
adjudication should not be rendered meaningless by the existence of 
properties belonging to Hindus in the vicinity of the disputed structure, in 
case the Muslims are found entitled to the disputed site. This obviously 
means that in the event of the Muslims succeeding in the adjudication of the 
dispute requiring the structure to be handed  over  to  the  Muslim  
community,   their  success  should   not   be 
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thwarted by denial of proper access to, and enjoyment of rights in the 
disputed area by exercise of rights of ownership of Hindu owners of the 
adjacent properties...." So, the Presidential Address of the last year should be 
viewed in this background of the Supreme Court's decision. What is the 
present position of the Government? The Government has approached the 
Supreme Court. The Government has now changed its position from its 
earlier stand and became a party; it has become a co-petitioner of the VHP 
and other Hindu fanatics.   It is a very dangerous thing. 

[THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) In the Chair] 

Sir, not only this, there is also another reference in the present 
Presidential Address about the Government's stand on Ayodhya. I consider 
that to be an inappropriate reference, by the Government, in the Presidential 
Address. I may be allowed to read that particular portion from the 
Presidential Address, para 15, last sentence. I quote: " "While the judiciary 
should expedite its work and give an early verdict... " Sir, what does it mean? 
The Government is criticising the decision of the court saying that the court is 
delaying the matter and that it should expedite it. According to me, this is 
inappropriate on the part of the Government to put this thing in the 
Presidential Address. This is a sort of interference in the judicial process of 
the country ! Sir, why has the Government become a party to it?  Let the 
parties contest their case. 

Mr. Vice-Chairman, Sir, the secular polity of our country is under 
great threat. I am not going into how they are going to change the textbooks, 
how they are going to change the history. A deliberate infiltration by certain 
communal groups is taking place in almost all academic institutions of this 
country. Agressive communal propaganda is being allowed in this country. 
So, the secular polity of our country is under severe threat. A deliberate attack 
is being made on the federal policy of our country. If we look at the 
references of the Twelfth Finance Commission, we will find that the 
Government is trying to force the States to fall in line with the policies of the 
Central Government. The Constitutional powers, the Finance Commission 
and the Planning Commission have become an instrument of pressurising the 
State Governments to fall in line. An attempt has also been made to bypass 
the Parliament. Yesterday, when we discussed the Disinvestment Policy of 
the Government, an attempt was made to bypass our Parliamentary 
institution.    They don't care about the 
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recommendations made by the Parliamentary Committees. They don't even 
consider those things. Yes, we may have differences with the Election 
Commission. We are bound to have differences. But, how should such 
differences be articulated? Such differences should not be articulated by 
maligning persons, by pointing out their particular religion. But, that way, 
attacks are being organised. 

If anybody tries to resist, if anybody refuses to fall in line, this sort 
of malicious propaganda is unleashed, fascist kind of attacks are organised. 
So, our Parliamentary system is under threat. The Constitutional institutions 
are under threat. There is also a mention about the internal security of the 
country. No doubt, cross-border terrorism is a major threat. Other threats also 
exist in our country. Arms mafias are there, drug trafficking is taking place, 
forest mafias are there, coal mafias are there, kidnappings are taking place, 
extortions are taking place. Their number is increasing day-by-day. Crimes 
against women and children are increasing. Many other terrorist groups are 
trying to establish their influence in different parts of our country. They are 
making use of the archaic land laws existing in certain parts of the country. 
They are making use of caste oppression. We should address all these 
problems, only then, the internal security will be strengthened. There are also 
complaints about police atrocities. How is POTA being used? When POTA 
was passed by Parliament, we from the Opposition opposed it. Because we 
were afraid that it could be used against the political opponents. There is 
every possibility for that. The present experience in UP, the present 
experience in Tamil Nadu, the present experience in Delhi, are all examples 
of POTA being used against political opponents. This danger is there. How 
can we save the democratic rights of the people? It can be possible if POTA is 
scrapped. There is no need for POTA. Sir, the Government is trying to cover 
up its weaknesses and shortcomings. Our people are very cautious. They are 
not confused. The Government cannot hush up these matters. As you are 
observing, many spontaneous struggles are taking place, many organised 
struggles are taking place. The people are coming forward to resist the anti-
people and anti-national policies. 

Sir, only by strengthening and forcing the Government to change 
these policies can we save the country, and also the interests of the people of 
this country.   Two types of broad movements are required in this country. 
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4.oop.m. 

One, a broad secular unity is required to protect the secular polity of our 
country, and, two, to take care of the interests of the poorer sections, in order 
to introduce a new set of development policy, a broad United Front is 
required in this country. 

So, I would request the Government, I would request the Mover of 
the Motion of Thanks to respond to the points raised by me. 

With these words, Sir, I conclude. 
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THE   VICE-CHAIRMAN    (SHRl' NILOTPAL   BASU):       Shri    

P.C. Alexander.   I must tell you before you start that this august category's 

total 
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time available is three hours.    There are about 12 speakers.    So, you get 
roughly 15 minutes. 

DR. P.C. ALEXANDER (Maharashtra): Mr. Vice-Chairman, Sir, 
thank you very much for inviting me to offer my comments and informing me 
in advance about the time. I shall certainly conclude my speech within the 
time allotted to me. 

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the 
Chair] 

This morning, we had the privilege of listening to a very eloquent 
and learned speech from a senior Member of the House, Dr. Singhvi, moving 
the Motion of Thanks to the President's Address. The President's Address, in a 
Parliamentary system of democracy, is not a report card in the sense that the 
President is reporting to the Parliament about the performance of the 
Government. It is a self-assessment report where the Government, on its own, 
makes an assessment of its performance in the last one year, indicates the line 
on which further action is to be taken on policy issues and on programmes. It 
is not expected to be a comprehensive report because within the timeframe, 
that is available, nobody can present a comprehensive report, covering all 
aspects of Government's policies and programmes. It is intended only to 
highlight a few areas which should be of interest to the Members of 
Parliament, and, therefore, to the people as a whole. I thought, in the Address, 
the President had dealt mainly with the working of the economy and the 
foreign policy of the country, and had not adequately dealt with a very 
important segment of our ambitions, aspirations, dreams, and, I would refer to 
the social sector. There is every reason to be proud of the achievements in the 
economy taking into account what happens in the world, as a whole, in the last 
one year, the slow-down of the economy all over the world, the great drought 
that we experienced in 14 States of the country and the shortfall in agricultural 
production. In this background, the achievements of the Government, of 
course, deserves praise and approbation; and that is what the President had 
done. But, I am of the view that adequate importance should have been given, 
if not equal, at least adequate importance should have been given to the social 
sector, particularly, to education and health care. Mr. Vce-Chairman, Sir, if I 
am asked to make an appraisal of our achievements during the 52 or 53 years 
of our Republic and present in a very short form where we went wrong most, I 
will put my finger on the 
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social sector. We have immense achievements to our credit in the last half a 
century of our existence as a Republic. In science and technology, agricultural 
sector, manufacturing sector, services sector, IT sector, in all these areas we 
have reason to be reasonably proud of our achievements compared to other 
developing countries and even compared to certain developed countries. But 
where we have failed, and failed very miserably, I would say, is in the social 
sector and because of that failure in the social sector we have not been able to 
maximise the investments we have made in agriculture, industry, services, etc. 
I am reminded of the advice which Prof. Strumblin gave to Lenin in 1917. 
Lenin had drawn up a blue-print of action, big irrigation schemes, dams, 
heavy industry, etc., and asked for the comments of Prof. Strumblin. He had 
the courage to reply to Lenin saying, "If you don't match the investment you 
have proposed in building dams, heavy machinery industry, improving 
agriculture, etc., with investment in education, all the investment that you 
have proposed in the economic sector will not yield any benefit to the 
people". As early as 1917, he warned the founder of the Communist 
Government in the Soviet Union that investment in education was absolutely 
necessary, if he wanted to maximise the benefits of investment in industry, 
agriculture, services and what not. But, unfortunately, in our country, this 
elementary wisdom has not been translated into practice, in spite of all that we 
had seen as examples from the Soviet Union itself and Western Europe, which 
have progressed considerably. Lenin accepted that advice and tremendous 
improvement was made in their educational system, particularly, in science 
education. That is why their economy could yield to the maximum extent. 

Mr. Vice-Chairman, Sir, when I speak of the significant omission of 
education in the President's Speech, I would like to invite your attention to 
paragraph 49 of the Address. I think about four pages have been spent on 
Foreign Policy. In fact, it is for the first time in my memory, I find that we 
have been taken round all the countries of the world just to explain to us what 
is being done in our relations with Russia, Iran, Gulf countries, United States, 
Latin America, East Asia and others. While so much importance is being 
given to the Foreign Policy, which runs into four pages, education is given 
only half a page. And what do we read there? There is nothing beyond saying 
that "the nation's commitment to universalisation of elementary education is 
reflected in our move to make free and compulsory education", etc. It says that 
University Grants Commission Act will be amended and the UGC will be 
restructured.    I come to the specific point 
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about our failure in higher education because the UGC has been mentioned 
here. What is happening today, Mr. Vice-Chairman, Sir, is that the UGC has 
been reduced to a funding agency for the Central Universities. There are 245 
Universities in this country. There are only 17 Central Universities. But, if 
you look into the money that is being spent and the proportion in which the 
money is being spent, you will find that the UGC spends about 62 per cent on 
the non-Plan expenditure of the Central Universities alone. And, another 20 to 
22 per cent on the affiliated colleges of the Delhi University. The result is that 
16 to 17 Central Universities get the bulk of the funds available with the 
University Grants Commission. They have an argument. The Ministry of 
Human Resource Development has an argument that the State Universities 
are the responsibility of the States. Theoretically, yes, the State Universities 
have to be funded by the State Governments. But everyone knows today the 
financial position of the State Governments. To say that they are bankrupt is a 
minor form of presenting the situation in the States today. Even the States 
which are considered to be economically at the top, are not able to meet the 
very basic and elementary demands like paying salaries on the first of the 
month or giving funds for maintaining roads and buildings or paying the 
petrol bills for the Government cars. I am not exaggerating as one who has 
observed things very carefully, I say that the State finances all over India are 
so much in crisis that to expect them to spend money on the universities is to 
expect the impossible for the next few years. Unless the new Finance 
Commission recommends something very radical and throws open new 
avenues of resources for the States or unless the States themselves change 
their conventional methods of budgeting and take bold decisions on certain 
sectors, the States will continue in this sorry plight and who suffers worst, it is 
education. 

If you go to every State and examine the budget, you will find the 
worst sufferer would be the colleges, the secondary schools, the elementary 
schools and then, of course, the universities. There are universities which are 
not able to buy the latest books, which are not able to build up a proper 
library, which are not able to access information through the modern devices 
and they are also not able to keep the buildings properly repaired. There is a 
total ban on filling up vacancies and I am sure this is known to the Members 
of this hon. House. 

No vacancy is allowed to be filled up in most of the universities and 
they are not allowed even to create the staff for new departments. 
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Departments are created but there is a total ban on creation of new staff 
saying that some other posts should be surrendered, if you want to start a new 
department with new staff. Without exaggerating in any way, this is the 
position all over India. 

The result is that the Delhi University, which is, I am sorry to use the 
word, pampered compared with some of the best universities in the country, 
in the State from which I am elected like Mumbai University, Pune 
University. They were some of the best universities in the whole country. But 
they are denied funds. And when we represent to the University Grants 
Commission to change their present policy of funding, introduce a new 
policy, they say, "we are bound by our charter". When we find out the charter, 
it permits you to maintain quality education, and quality education cannot be 
introduced or maintained without financial support, then, they throw up their 
hands in helplessness. 

I have myself written to the hon. Minister saying that the whole 
system has to be changed otherwise we will have to write off education in this 
country. We will produce third-rate graduates from second-rate colleges, who 
will find themselves unemployed because they are also unemployable. There 
are a few institutions here and there which are able to manage and they are 
surviving as quality institutions. The point that I am trying to make is, if 
education is not given the importance that it deserves, we would be failing in 
the objective which we have placed before us of lifting India to the level of a 
developed nation in 2020 and that dream may have to be extended further by 
20 years more. 

Equally sad is the state of health care in the country. Under the 
Human Development Index criteria we are placed at 134: Many of the Sub-
Saharan countries of Africa, are much above us in the HDI. We are a country 
which produces satellites which go into the stratosphere. We have constituted 
an Atomic Energy Commission which with the help of other scientists has 
produced atom bombs. We can do anything that other scientists and 
technologists are boasting of doing. But, when it comes to health care, our 
standards are lower than some of the Sub-Saharan countries of Africa. That is 
why I say that we cannot meet the aspirations or fulfil the expectations of the 
people unless we give them proper health care and proper educational 
facilities. 
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My last point is, no mention has been made in this Address about 
good governance as an objective. This is a problem which is now looming 
large like a small speck. I am saying with full sense of responsibility that in 
many States there is no governance, leave alone good governance. Many 
States, because of various reasons, are plunged into anarchy. Mafia gangs 
have taken over and gang wars and caste wars are going on and the 
administration is just sitting back. In fact, in certain States, particularly in the 
North-East, I am told that the officers are paying tax to the people to make 
sure that their houses are not attacked. Good governance even in well 
administered States, will not qualify for good governance in the correct sense 
of the term. Good governance means, governance of Governments rooted in 
values, rooted in ethics and rooted in principles. If the Government does not 
show an example of being above corruption, or being in control of those who 
are indulging in corruption, how can we talk of good governance? Corruption 
in Government continues unabated in a worst form than ever before. We have 
developed a sort of tolerance to corruption. We have accepted it as inevitable 
in a system like this. Unless the Government shows its determination to fight 
corruption in its own house, we will not be able to tell doctors, educationists, 
businessmen, politicians, etc. that you should not be indulging in corruption. 
Therefore, I consider this omission about the social sector and about good 
governance and the determination to fight corruption as a significant 
omission. I am not saying that I am not joining the Vote of Thanks. With 
these words of reservation, I join my voice with the Vote of Thanks that is 
proposed for the President for his Address. Thank you. 
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��, �$o� �$ Z ?��8 *� �� ��6��� ���� ह%( ,� 4����L= �
 *� ��� 
2��������67� ��C8 �
 ��� �$�A �
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 Z�� ह$� �
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��� 2$���� ��  &� "ह� �� ��� 2��G� �2� �ह> ह
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 "��� 2��G� "_� �ह�� �� �ह> 
ह
��(  
 
 
 &����j�u �ह
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+ ?���� 2�� /� ��� ��� �ह
�� �� �ह+6��� 2��, 6ह �ह �� ह��� 
��� ����� �8 D���� ���� ��� �ह ����� ��+ 2� �� &��� �>6 ����� ��� ��( &� 
����6 2��G� ��  ��� �� �� &]+�C �ह> ह%, ����� ,��� �>6 ��� ��( *� ��� ?�� 
��  �+� ,��� �ह� ह� ? *� 4��� ��� 0� ��,�A �� 4�) �ह� ह� ? &� �>6 �$�L,D���� 
�$�L ��  ��� �� �� &]+�C ,� 4����L= �8 �ह> �� ��� ? ,���  ?�� �� *� �ह�� 
ह� �� ,� �ह�� ह% �� ,� 4����L= �
 ह� ��� �� �8( �� ��o�� ह� � �� ;���6� 
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�� �� "��� ,� ?�� �� ��� �6��� �ह> ���� ह
2�( ,� �� *� �@ ?�� �6��� 
����  �
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��, �$ Z ?��8 ?ह$� ���# ह�, �
 ���� 4��� ��"
G�A �8 �� �� 
ह�( �%�� �ह�� 4����� �� ����2��� ��  ?��� �8 �ह� 2��, ���A ��  ��� �ह�� �� ?�� ह$� 
ह%, *� &���  ;<�u 26�ह ह�, ह� �? ��ह�� �� �� �+ ���A �8 �6��" ���� ��� ह���� 
;G�� ���� �ह
�� /� ह���� �6��" ���� �ह
�� ,� ���� �� �� "'}��� ;���6 
��� ����  4��� ��� +� ���� ���� 6ह ����=7 ��" �� ?�� ���� ���( +����, ?)� 
��$��� �� ह���� ������ ���7 ���� �ह
��� �� �ह ���� �� ह� ��6�� +��� ��  �� 
���� ह�, "'} +��� ��  �ह� ���� ��ह�� /� 6� ��6�� +��� 2� ह�, "'} +��� �ह> 
2� ह�( *� �? ,��� �� *�CA �8 *�C8 !�+�� 6ह�� ?�� ह
 �ह� ह% �
 ह�8 ��� ?�� 
�� ���
� ह% ? u�� ��82�, *� �$o�� &� �8 ?)� ह�, +���� �$o� ��6��� �ह ���� ह% �� 
घ��घ# �8 ?�� ���� �� ��� *6X���� ह%? �� ,� ��" ��  ;G�� ���� �ह
�� �� ��Z�� 
��ह�� ह� �( *� �
 ���� �� ��� ?ह�A �� घ��घ# ����+�� ?�� �� ���� ह%( ,��8 घ��घ# �8 
?�� ���� �� ��� ?�� �� ? ���# �ह�� ���ह� �� 4����� �� ����2��� �ह> �+�2�( 
"_�A �8 ����� C�+ ह
 ���� ��, +���� ,��� ��  ���+� �8 *� ���� �� ��� �� �ह 
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�ह> ह%( ,��� ��D ह
�� ���ह� ��( �����A �� 2� 6L7 �8 ����� *<�ह<���� �� &��� 
*<�ह<���� ,� ��" ��  ,��ह�� �8 ��� �ह> ह$�, +���� &��� ��D �� ,� 4����L= 
�8 �ह> ह%( ��� ��� �ह
�� �� ,� ��?�G �� �$ Z �ह+6��� �� �ह> 2��( 4? �� �
 ह
 
���� ह% �� ,��8 �$ Z ?��� �Z��� 2� हA, +���� �ह �
 ;�# ?��8 ह�( 
 

 &����j�u �ह
��, �% �ह �� ��6��� ���� ��ह�� ह� �, *� +���� ���� 
4����L= �
, ?�2+���" ��  ����7 �� �
 *���*� �� ��D ���� 2�� ह%, +���� 
���� ��  ����7 �� �ह> �ह> ���� 2�� ह%( �ह� 2�� �� ?�2+���" �8 *���*� घ$��%. 
�� �ह� ह%, ��E�$ ���� �8 *���*� �� 2���6�G�A ��  ?��� �8 ��� ��� �ह
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������4�G��� �� �C� 2�� ह%( &��� ,� ?��� �8 �$ Z �� �ह> �ह+6��� 2�� ह%( �@� �� 
��� ��� ��, ����� 6�ह �� ,��
 �Z���� 2�� ह% ? ,��8 �Z���� �� ��� ?�� ��? 
�� ��� *2� ?x�� �� �ह�� ह� � – �? ���2� घ
�L� ,� ����� 6�+� ��" �������� 
�
 *���6��� ��"( *� C$� �
 �������� �
 *��6��� ��" घ
�L� �ह> ����, +���� 
����� �� �ह�� ह� �� *� घ
�L� �� �����, 4����� घ
�L� �� ��, ����� ��" घ
�L� 
�� �8( ���� ��� *���6�� �� ?�� �� ���� ह%, +���� ���� ��  ���� �
 *���6�� 
ह%, &� �� ?�� ���� ��� ��� +2�� ह% �� ,� �� ����� �
 +�6� ��� ���� ह%( 
�ह�� �� �ह� ���� ह%, 2� 6L7 �� �ह� 2�� �� /� 4��-4�� ��S ��  �� ?
+ �ह� ��, 
;G�� ���� �ह
�� �� �ह� ��, ��� C)� ह
�� ���� �ह�� �� �ह� �� �� ��� 6ह *�-
*� �� +)�� ह%( ह��� * ���� ह%, 42� 4#+ �� �ह�� ह� �� *�-��� �� +)�� ह%( 
���� �? �� �ह� ��- 

*� ��� �� ?��A �8 ���� �
 ����m ��( 
*���6�� �� +)�� ह% �
 "$� ��
 "���m ��( 

  

 ��� "�7 ����  *� *���6�� �� +) ��8 2�? �ह> +) ��� 2�( �%�� �ह �� 
�?]�$ + �<� ?�� ह% �� 42� ह� �� "�6�� �
 �� �+6�� �� �82� �
 6ह &��� �$ Z �
� �$ Z ����  ��C� ��2�, +���� 42� �� ���� �
 *� 6ह �+6�� �� �
2� �
 6ह 
&��� ��'E�+ Z�+�� ?%. ���2� �� �:� �_�� ��#�� ��  �+� ?%. ���2�(  6ह� '���� 
,� ����� �� ह
 �ह� ह% �� �� �
 �ह ��'E�+ Z�+�� ह� �� �:� �ह �'_���� ��#�� ह�( 
,� ��" ��  ;�� �$�u� �� ?�� ���� �8 ,� ����� �
 ��� �ह> �@�-�@� �� ��"�m� 
�
 ��C�� ?�� ���� �)�� ह%( �� *���  ��6��� ���  �� 4�
j�� ;��2 �� ?ह$� 4gZ� 
?�� �ह�� �� �ह� 2�, �6Y�� 6}� �ह
�� ?
+ �ह� ��, ?ह$� x�2 �� &EहA�� ?�� �ह�( 
,� ��ह �� ��� ��� �ह
�� �� �ह+6��� 2�� ह% �%�� �� ��� +
 �$;�� �
#7 �
 6� 
���[�"� �� �ह� ह� �� �]�� :% �+� �� ����� 6��� 2)?!� ह
 ���2�( ?� ,��� 
�
�.� �8 /� �+C ���� �
 ?�� .�� ह
 ����( �� 6+ ,��� �ह+6��� ह� �ह� ?']� 
�$;�� �
#7 �� ���� �?�6 !�+�� �� �
�"" �� 2� /� ,� �
�"" �
 ��o��� +
2 
����� ह�, �ह����� ह�( �6�� !�. +P���]+ r�घ6� ,� ?�� �
 �ह����� ह�( 4�� �? 
�ह� 2�� �� “����� ��#M ��A ?��” �? �? ��� �� �E��#� ��, �? ��� �$'F���� �>( 
 2$���� ��  ���+� �8 2� 6L7 ��  ��2A �� �
� &]+�C �ह� ���� 2�� ���� 
4����L= �8 /� �ह �ह� 2�� �� �? .��-.�� �+ �ह� ह%( 2$���� �
 +��� �+�� 
��# �� �� 2�(  
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2$���� �� ;����� ��?�� ह
 2�� /� ;������ ��C �ह� ह%, ������ &����j�u ��, 
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 4�
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j�� ?�� �82�, ,��� ��+? 4�
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���� ��ह�� ह�( ह� �2ह 2$���� �
 ����# ���� �� �
�"" ह
�� ह% /� &���  ?�� 
N�A ह� �$��6 *�� ह%-�� ��6��� ���� ��ह�� ह� �, �ह�� ��ह�� ह� � �� ���� ��� ,� ?�� 
�
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2A �
 GE �6�� ���� ह$� 
2� �� �� ह��
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) +
2A �
 �
�2�� 
���� 2�� ह%, &��� �
� ��D �ह> ह%( ����A �
 �
)�� 6�+� ?�� �� 2� ��, +���� 
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� �6"�L j��� �ह> ���� ह%(   
 

 �ह
��, ����� �� �� ��� ��� ��� �� �� �ह+6�� ह%( &��8 ��6�� 
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���#���= �� ����� ���� ��� �+� �� *� ,� ��" �
 ��G� �
)�� ��ह�� ह� ? 
“�$l� G���” �� *� ��� �ह�� ��ह�� ह�? ����� �
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 X��.�R�_ (�� !�� /�"! "0�/" ) : 4? ह� �+ "$D6�� ������ 21-2-
2003 ��  ��6Oह� 11 ?�� �� ��  �+� &.�� ह�( 

The House then adjourned at one minute past five of the clock till 
eleven of the clock on Friday, the 21s1 February, 2003. 
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